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LEGISLATIVE ASSEMBLY
Thursday, 14th February, 1946.

The Assembly met in the Assembly Chamber 6f the.Coumoil House &t Eleven
of the Clock, Mr. President (The Homourabte Hr G. V. Msvalankar) in the
Chatr

STARRED QUESTIONS ARD ANSWERS
(a) ORAL ANSWERS
INDIA’S REPRESENTATIVES ON'HE WORLD F0OD ORGANIZATION.

257. *Prof. N. @. Ranga: Will the Agriculture Secretary be pleased to
stato:

(8) who were the India’s representatives at the latest meeting of the World
Food Organisation;

(b) how wewe they chosen;

(c) what representation was given to the Kisan section Gf the agrieutturists,
and how; .

(d) what was the agenda before the meeting, and what were its decisions;

(e) was any report submitted by the Indian representatives to Government?
If so, what it is; and

(f) do Government propose to send also the”representatives of the Kisans
and their organisations ior the futare meetings?

Biy Pheroze Khavegat a; Under the constitution of the Food and Agrieculture
Orgarnvigation of the United ations each member nation is fo be represented by
only one member with, if necessary, an alternatey associates, and advisers $o
assist him. India wes represerted at the last meeting by the Honoursble Sir
Girja Shankar Bajpai, Agent General to the Government of India in the United
States. A statement giving a list of those who assisted him is laid on the fable.

(b) They were selected by Government on the basis of their special qualifi-
oations for ths work to be undertaken. The representatives from Ssates were
selected after consultation with the Political Department.

(¢) One of the Vice Presidemts of the Rural Peoples Wetfare Bociety was
nominaied but he could mot secept awing to other work-

(dy smé (e). A copy of the agends ie laid on the table. A report comtaining
the doeisioms was submitted by the delegwtion. Copies of the report will be
supplied to Members as soon as printed.

() Brevy effort will be made te send delegations which will be as representa-

tive as pessible, bearing in mind the limited number of persoms who can be
sent, the nature of the agenda and the time available for making the selections.

Statement showing the list of persens deputed to assiss Indid's representative at the first
seasion of the conference of the Food and Agriculture Orgamisadion of the United Natiens.
1. Akroyd, Br. W R., Director Nutrition Hessareh Laborstories, Uoencor.

8 Beixi Prashad, Dr., Fisheries Development Adviser to the Govwt. of India,
3. Hebib Ullsh Hham, Hhan Bahadur Sardar, of Lahore.
4. Howsrd, 3ir Herbert, Retired Inspector General of Forests.
5. Rajwade, Mr. B G., Ceutroller of Supplies and Prices, Gwakior State.
6. Randbawa, Mr. M. 8., Becretary, Imperial Ceuncil of Agricultursl Research (Secy.)
7. Reo, Dr, V. K. R. V., Planning Adviser for Food to the Government of Indis.
8. Sethi, Mr. D. R., Agricultural Production Adviser to the Govt. of India.
9. Ujjal Singh, Bardar, of the Multan District.
10. Vijayaraghavacharya, Sir T., Prime Minister, Udaipur State.
( 973 )
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AGENDA :

FIRST SESSION OF THE CONFERENCE OF THE FOOD AND AGRICULTURE
ORGANIZATION OF THE UNITED NATIONS.

Adoption of Temporary Rules of Procedure.
Election of Chairman and Officsrs of Conference. _
Report by Chairman of United Nations Interim Commission on Food and Agriculture.
_ Appointment of Director-General of FAO.
Organization and Work of First Session.
Technical Work of Food and Agriculture Organisation in relation te :
Nutrition and food management,
Agriculture.
Forestry.
Fisheries.
Organization and Administration of Food and Agriculture Organisation :
Rules of procedure. ’
Budget and finance.
Administrative arrangements.
Constitational and diplomatic questions.

Appointment of Executive Committes of Organization,
Other business. gant

Prof. N. G. Ranga: The point raised here is whether Government will make
an effort to see that the representatives of the Kisans and their organigations
also are represented at future Conference? What is the specific answer that
my Honourable friend propases to give to that question?

Sir Pheroze Kharegat: The claime of those organisations will be borne in
mind when the next nominations are made.

Sardar Mangal Singh: What is this Rural Peoples Welfare Bociety to which
the Honourable Member has referred?

Sir Pheroze Kharegat: I think Prof. Ranga would be the best person to reply
to that question.

DEFLECTION OF TBADE BETWEEN INDIA AND SoUTH-EaAST ASIA

258. *Mr. P. B. Gole: (a) Will the Honourable the Commerce Member be
pleased to state if it is a fact that the export and import trade between India

and the SBouth East Asiatic countries is being deflected to the United Kingdom
and other countries?

(b) What steps have Government taken or contemplate taking 4o

restore the export and import trade between India and South East Asiatic
countries -and Ceylon on the pre-war level?

(c) What steps have Government taken or intend to take with a view to
restricting the inflow of consumer’s goods, which are being produced in India
and which do not come under the scope of the Tariff Board?

The Honourable Dr. Sir M. Axizul Huque: (a) The reply is in the negative.

(b) The following steps have been taken or are contemplated to restore the
export and import trade between India and South East Asiatic countries:

(1) The ban on private trade imposed under the Enemy Trading regulations,
with British Far Eastern territories and the Philippine Islands has been with-
drawn. The withdrawal of the ban on private trade with the occupied areas of
China is under consideration, while the ban on trade with French Indo-China,
Siam and the Dutch East Indies will be removed as soon as conditions permit.

(2) By virtue of an Open General Licence issued on the 22nd January
1946, import licences are no longer required for many industrial requirements
and consumer goods from most of the British Empire countries. This will faci-
litate imports from Malaya and Hong Eong and other Empire territories in the
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" South East Asia Zone. With regard to the Philippines, a programme of re-
quirements has been prepared and licences are being issued accordingly. As
regards other territories, programmes of requirements have been prepared in
accordance with which licences will be issued as soon as resumption of private
trade is permitted.

(8) There is no legal bar to the export of uncontrolled commodities to the
countries with which private trading has been permitted. As regards controlled
commodities, supplies are at present sent from India through military channels.
As soon as civil administration is restored in these countries, it is expected that
private trade will be resumed. Negotiations to this end are proceeding.

(4) The import of almost all classes of goods from Ceylon has all along been
covered by an Open General Licence and exports to Ceylon have been allowed
under quotas.

(5) It is proposed to appoint trade commissioners in suitable places in the
Far East and Ceylon with a view to facilitate trade between these territories
and Indis. '

(¢) Manufacturers of consumer goods who Wesire protection to be' accorded
to their industries should apply in the prescribed manner for their case to be
referred to the Tarif Board. Meanwhile, during the transitional period, in
licensing imports of consumer goods due regard is being paid to the legitimate
interests of the indigenous industries.

Mr. Manu Subedar: I brought to the notice of the Honourable Member a
case where exports from Singapore to India of certain useful articles were per-
mitted by the Singapore authorities, but no import licenée was issued to those
parties, and in view of that may I enquire why it is necessary in the case of
imports from Singapore and Malaya that a licence must be taken?

The Honourable Dr. Sir M. Azizul Huque: As my Honourable friend knows,
the facts are not exactly that import licences are not being issued, but steps are

being taken for the issue of licences. T have already taken steps to get informa-
tion on the subject from Bombay.

Mr. Manu Subedar: I am raising the general issue as to why the system of
import licences for these countries should now be continued except for the
protection of those articles which we want to protect?

The Homourable Dr. Sir M. Azxizul Huque: That is why it is necessary.
Supposing we do not check the import, a number of industries may be affected
::ad therefore it is quite necessary that imporf control should be done at some

ge.

Prof. N. G. Ranga: Has Government received any representation from the
Chinese Government in regard to relaxation ot these controls?

The Honourable Dr. Sir M. Asizul Huque: I canrot say off-hand.

PARLIAMENTARY MISSION

" 2t59t *Prof. N. G. Ranga: Will the Honourable the Law Member be pleased
state:
() if the Government of India bave received any instructions or advice from
the British Government regarding the Pa.rh'amentaryy Mission; if so, wv};{;i;
_(b) whether there is any truth in the press reports (10th January, 1046) that
thin Mission is expected or intends to prepare materials for a draft Indo-British
Treaty; if so, the representations proposed to be made by the Indian Govern-
ment; and
“(c) whether Goverument will consult this House on that matter?
The Honourable Sir Edward Benthall: (a) Government have not yet received

any instructions of adviee from His Majesty's Government regarding the Parlia-
mentary Delegation., :

-
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(b) As regards the first part, I invite the Honourable Member’s attention to
the following extract from the statement of the Lord President of the Counml
in the House of Commons on the 18th December last:

‘I wish to make it clear that members will go out as represont.atives of Parlia-
ment to make personal contacts: to ascertain individual views, and to convey to
leading Indians the bread general attitude of the chief political parties im the

' eountry. '

The Delegation will not be in any sense charged wlth malnng an official
inquiry, nor will it be asked to make any formal mport

The second part does not arise.

(0) Does not arise.

Mr. Manu Subedar: May T enquire whether it is not correct that an officer
has been appointed to make a draft of Indo-British Treaty by the Government
of India, and, if so, were not notes or drafts made by this gentleman shown to
the Parliamentary Delegation or any member of the Delegation?

The Honourable Sir Edward Benthall: With regard to the first part of the
question, I think that is part of the duties of the Reforms Commissioner.
With regard to the second part, I hove no information.

Prof. N. G. Ranga: Is it or is it not a fact that the Parliamentary Delega-
tion met member: of the Executive Council either individually ar collectively.

The Honourable Sir Edward Benthall: Yes, among other people.

Prot. N. G. Rangs: My question is did they meet them individually or
wallestively? Did they meet the Exeeutive Council as Executive Couneil or did
they meet members of the Exeeutive Council as individual members?

The Honourable Sir Edward Banthall: We met them at a tea party.

Prof. N. G. Ranga: Are we to understand that the Parliamentary Delega-
tion wes not given the benefit of the views of the Executive Couneil members?

The Honourable Sir Edward Benthall: No, 8ir. We did not meet them
officially.

Prof. N. G. Ranga: Are we to understand that the Executive Council does
nos ceunt even to the extent of communicasing their views to the Parliamentary
Delegation?

The Honourable Sir Edward Benthall: No, Sir.

ghri Sri Prakasa: Who will sign the Treaty on behalf of India?

The Hovourahle 8Sir Edward Benthall: That question does not arise.

Sardar Mangal Singh: May I know whether the Government of India will
find out from His Majesty’s Government whether the Parliamentary Deleza-
tion has submitted any report to H. M. G.?

The Honourable Sir Edward Benthall: I am informed that they will not
submit any formal report.

Sardar Mangal Singh: But row it has been given out that they might aubmit
u report

The Honourable Sir Edward Benthall: T have not seen that informatien in
the press.

Sardsr Maggal Singh: Will the Government of Indis find out whether the
Delegation is going to submit any report, or not? Where is the harm in mak-
ing enquiries?

The !onoura.hle S8ir Edward Benthall: Tt is not a matter for the Govemn-
ment of India; it is for Parliament. T gather they will have informal conversa-
tion with the Government at Home.

Prof. N. 0. Ranga: Just as Mr. Attlee has taken the opportunity of asking
_the Delegation #o give him the impressions of their four in India, so also did
+he Government of India take any opportunity of asking thé Delegation to give
them the benefit of their impressions ?
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The Honoursble Sir Edward Beathall: Their whole purpose of coming out

was to ascertain individual views and to convey to leading Indians the broad
general attitude of the chief political parties.

Prof. N. G. Ranga: But did the Goxernment of India take the trouble to
agk the delegation to give them the benefit of their impressions?

The Honourable Sir Edward Benthall: No, Sir, the Government of Indla
brought no pressure on them at sll in forming their opinion.

Prof. N. G. Ranga: It is not a queation of pressure. Did not the Govern-
ment of India find it necessary to ask this delegation which has been going
sbout the whole of India to give them the benefit of the impreesions that they
have formed as a result of their contacts with the principal political parties in
India?

The Honourable Sir Edward Benthall: No, Bir. .

Sreejut Rohini Kumar Ohoudhuri: 1Is it a fact that the Government of
India did not wish to discuss these matters with the delegation bacause they
felt that they could not represent India?

The Honourable Sir Edward Benthall: No, Sir.

TRIAL OF INDIANS POR COLLABORATION WITH JAPANESE

260. *Prof. N. G. Ranga: Will the Secretary, Commonwealth Relations De-
partment be pleased {o state:

(a) the number of Indians resident in Melaya at the time of Japanese occu-
pation, against whom the charge of collaboration has been brought, and what
their names are;

(b) how many of them have been kept in detention, and how many have been
tried, and with what results;

(¢) how many still await trial, and what facilitiex were given to them to
defend themselves; and

(d) whether any of their trials were publicly held, and in the case of how
many any clemency was shown?

Mr. R. N. Banerjes: (a), (b) and (¢). Such information as we have indicates
that charges of collaborstion, as distinct from charges of war crimes or charges
involving brutality or cruelty, have been brought agasinst 54 Indians. A list of
their names is placed on the table of the house.

Many have been released, either unconditionally or provisionally. Two have
been tried and sentenced to imprisonment. Excluding these 2 already convict-
ed, 82 persons are at present detained; five on charges of mere collaboration and
the rest on charges of collaboration ¢um brutality, torture or cruelty.

Local counsels have been engaged and lawyers from India have also since
arrived in Malaya for their defence.

(d) Trials are being held publicly. Clemency, after conviction, have not
been shown in any case,

List of Indians in Malaya against whom Charges of Collaboration has been brought .

81. No. Name 8l No. Name
1. Bhajan Bingh 11. Krishnan T. 8. M,

2. Cundard H. A, 12. Dr. M. K. Lukshun ayah
3. Dagirao Chawan v 13. Naima Singh

4. Daud 14. Man Bingh

8. Qurbachan Singh 15. P. Markan

8. Harbajan Singh 18. Jor Masoarires

1. Harohnrar.z Bingh 17. K. 8. Menon

8. J. Pereira 18. N. K. Menon

9. Kailappan 19. K. A. Narayan

10. 8. P. 8. Kannu 20. Nitya Gopal Ghosh
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Bl No. Nane - BL No. Name *
21. Paunalal Maganlal Dalal 48, Sadakar Din

22. Rachavan N. 89. Khear Singh

23. Ramramenon 40. H. K. Benjamin

24. Regupathy M. C. 41. Rajoo R. M.

25. 8ri Krishna 42, Majumdar Dr. D. K,
2¢. Brinivasagam . 43. Bubramaniam O.

27. V. Bubramanian : 44. Barma B. N.

28. G. V. Thavar 46. M. N. Nair

29, Vatakepat 46. A, L Nathan

30. Amireer Musheer Bint Said 47, Dr. 8amual

31. Goho Brish Chandra 48. Nordin-Kuosi

32. John Sem 49. D. M. Suppisn

33. Labrooy 50. Mall Bingh

34. Maniam Pillay 51. Belva Nayagan

35. K. R. Menon 52. H. V. D. Bilva _

36. Andiappan Muttiah 53. A. R. Unny

$7. N. W. Pillai 54. Kerpal Singh

Proi. N. G. Ranga: Have Government made any representations to the
Malayan Government or the 8.E.A.C. to show clemency towards any of these
people who have been convicted so far?

Mr. R. N. Banerjee: The news of the conviction of only two persons came
recently, and the matter is under examination.

Mr. K 0. Neogy: Am 1 to understand that the Government of India have
uudertaken th: responsibility of meeting the cost of defence of these persons?

Mr. BR. N. Banerjee: Yes, Sir.

Mr. Sasanka Sekhar Sanyal: Have the Government of Indis ever taken up
the question of repatriating these prisoners here for trial?

Mr. R. N. Banerjeo: As the Department concerned has had ocoasion to ex-
plain to the House, it is really not our poiiey to have these people repatriated
to India and hold their trial here. Apart from that, this suggestion of repatria-
tion has an important political aspect. On the one hand we cannot claim full
citizenship rights for these countrymen of ours in those countries, and on the -
other hand we cannot also insist on their being repatriated to India for trial
for the alleged infringement of the laws of those countries. It is for these
reasons that w2 have not pursued the suggestion made in the press of having
these people repatriated to India. -

. Mr. Sasanka Senkhar Sanyal: Have the Government of India made any
representation to the B.M.A., Malaya, that this Government wants the same
policy to be followed there, viz., that people who are not charged with brutality
should not be tried?

Mr, R. N. Banerjee: Yes, Sir; and as a result of that, I may inform the
House, a very large number of Indians who had been originally arrested have
already been released, and only five are now under detention on charges of mere
collaboration. Even as regards them we are pursuing the matter.

Mr. Sasanka Sekhar Sanyal: Have the Government of India asked the
reasons as to why these people who are charged merely with collaboration have
not yet been released?

Mr. R. N. Banerjee: Our representative to the 8.E.A.C. has been taking
this matter up almostefrom day to day with the local authorities.

Seth Govind Das: Have the Government of India instructed their represen-

tative there that the people who are charged with collaboration should be
réleased? '
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Mr, R. N. Banerjes: Not only our representative but even the Government
of India have made direct representations to the S8.E.A.C. to that effect; and,
88 I said, the response has been on the whole very favourable, and the cases:
of the few persons who still continue to be under detention are also being pursued.

Prof, N. G. Ranga: In regard to these 22 people still under detention, is any
effort being made by the representative of the Government of India to see that
they are not ill-treated while under detention?

Mr. R. N. Banerjee: There are no complaints of ill-treatment now. Our
representative visited these detainees in all the jails as early as the first half
of November, and he took every possible care to ensure that there was no ill-
treatment of these people in jail.

o JEDDA SaxnrraTion Dums

261. *Mr. Ahmed E. H. Jafter: Will the Secretary, Commonwesalth Rela-
tions Department please state:

(a) if it is a fact that the Jedde sanitation dues were Rs. 22 in 1088-84,
Ra. 27 from 1934-35 to 1941-42 and since then Rs. 90/10/-; end

. (b) If the answer to (8) be in the affirmative, will the Honourable Member
kindly enlighten the House on the following points:

(i) whether the Government of India cousider the enormous increase from
Rs. 22 to Rs. 90/10/- reasonable; .

(ii) if the rise is not considered reasonable, have government taken any
step to see that reasonable dues are levied: if so, what steps have been taken
and with what results, and, if not, why not: '

(iii) is the Jedda Sanitation Station properly equipped and efficiently
manned ;

(iv) whether, according to the provisions of the International Sanitary Cen
vention, any sanitary station can collect dues in excess of the cost of its upke:
and thus make a profit or do Government consider thia fair. and, if not, have
they drawn the attention of the Saudi Government to this fact; and

(v) on how many occasions and by how many pilgrims the Jedda Sanitary
Station was used during the course of the last 10 years and whether the arrange-
ments existing there wers considered satisfactory and efficient?

Mr. R. N, Banerjee: (a) During the period from 1938-84 to 1940-41 Jedda
sanitation dues were fixed at £.G.1:1/11 the rupee equivalent of which varied
sccording to the market rates of exchange. Tn 1941-42, these dues were fixed
at 40 Riyals but a 25 per cent reduction was made. In 1944-45, they were
increased to 50 Riyals and Indian pilgrims paid Rs. 85 Annas 8, at the exchange
rate of one riyal being equal to Re. 1 Annas 11. In 1945-46, they were fixed
in rupees at Rs. 85 Annas 8.

(b) (i) The dues were originally fixed really in terms of gold sovereigns and
in terms of gold, they have incressed from £.G.1-1/11 in 1984 to £.G.1°1/4 in
1945. The small increase is sought to be justified by the increase in prices.
The sharp increase from Rs. 22 to Rs. 85-8-0 is due mainly to the rise in the
price of gold and partly to the Baudi Arabia Government insisting on payment
in rupees. The fixation of the dues in rupees at the rate of Rs. 1-11.0 per riyal
instead of at the current rate of Rs. 1-2-0 per riyal, is not considerod reascnable
by the Government of India.

(ii) The Government of India did make representations agsinst the increase
in so far as it was brought about by the high rate of exchange but the Saudi
Arabian Government did not reduce the rate of exchange as they prescribed
similarly high rajes of exchange for other countries as well.

(iii) No. But the station could be brought into operation at short notice.
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(iv) The Internatienal Senitary Convention of 1926 es sinsnded in 1§88
does not lay down any specifie amount to be recovered from pilgrims as sanita-
tion charges. ' -
(v) During the last 10 years, the Jedda Banitary Station was not used by
pilgrims. The latter part of the question does not therefore arise.

PayMENT OoF Duge 8Y PueriNs To Heraz

962. *Mr. Ahmed B. N. Jafler: Will the Secretary, Commonwealth Rela-
tions Department please state :

(a) if it is &« fact that in 1944-45 Haj season, when the SBaudi (Government
dues and tramsportation charges were collected 1n advance by the Government
of India, pilgrims travelling by first class were allowed to carry with them 87
gold sovereigns and the deck pilgrins 15 sovereigns;

(b) whether during the 1045-46 Haj season, whem the Saudi Government

dues and transportation charges were to be paid by the p’igﬂmn in ¥he Hajaz,
pilgrims travelling by fivst clase were atlowed to earry 80 gold sovereigns and the
deck pilgrims 20 gold sovereigns;

(c) whether the Standing Haj Committde, whom the Government of Indis
consulted on the demand of the SBaudi Government for the advance oollection
of these dues at the high rate of exchange, did not express their fon, at
their meeting held on the 14th September, 1945, that Government should not
sybmit to the Saudi Goverument's demand. but should strengthen the hands
of she pilgrims by sllowing them to carry a larger number of gold sovereigns
than in the 1944-45 Haj season; and

(d) what steps do Government propose to take to meke good the loss which
the pilgrimis had to suffer?

Mr. R. M. Banerjes: (a) In 1944-45 Haj season pilgrims were allowed to
carry with them gold sovereigns as stated below:

First Class gwelliqg by bus Deck Class ‘Lt:lvelﬁng by bus Deck Class (travelling
in the Hejer) in

Hejex) by Camel in the
Hejaz)
1st Batch 18 15 12
2nd Batch 37 26 s
(b) Yes.

mugc) Yes: The Saudi Arahjan Government, however, insisted that, even though
made on the spot after arrival at the Hejaz, all payment of their dues must be
in fixed sums in Indian currency, that is to say, in rupees and not in gold or
riyals. Increase of gold sovereigns to be carried would not therefore have been
of any advantage to pilgrims. .

(d) Does not arise.

CARRIAGE OF ProRIMs FROM BoMBAY TO KARAORIIN SHIPS FOR JEDDA

263. *Mr. Ahmed E. H. Jafler: (a) Will the Becretary, Commonwealth
Relations Department please state if it is a fact that some pilgrim ships which
sailed from Bombay during the 1945-46 Haj season %o carry pilgrims
from Karachi to Jeddah, actually carried some pilgrime from Bombay to Karachi
ag local passengers on payment of extra passage fare from Bombay to Karachi?

(b) Is it & fact that some pilgrims, while returning from Jeddah and wishing
to proceed to Bombay, were allowed to continue their voyage from Karachi to
Bombay in the same pilgrim ships, on payment of excess passage money as
fare from Karachi to Bombay?
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(¢) If the snawer to (a) and (b) be in the afirmative, what was the total
number of such passengers which travelled from Bombay to Karachi and from
Karachi to Bombay, in how many ships, and what whs the passage fare paid
by these pilgtims for these voyages?

(d) Are Government aware that the s.s. Englestan, which has a pilgrim-
carrying capacity of about 850, actually sailed from Bombay in September withy
only about 300 Bombuy to Karachi passengers to take up the pilgrim-run from
Karachi?

(e) Are Government aware that pilgrime from the Bombay Presidency,
Hyderabad, the whole of the South of India, and even Bengal, would prefer
to sail frem Bombay on their Haj voyage rather han from Karachi, which would
‘mean the saving to them of 2 to 8 day’s exfra rail or sea journey, ag also &
saving in their axpenses?

(f) Is it not a fact that on acoount of not arranging pilgrims to sail from Bom-
bay, the pilgrims who proceeded to Jeddah this year from these provinces are esti-
mated to have suffered o loss of Rs. 2,50,000; if not, what is the Governmenk
estimste of the extra expenses to which these pilgrims were put to?

Mr. B. N. Baneriee: (a) Yes.

(b) Yes. ,

(c) 708 from Bombay to Karachi and 757 from Karachi to Bombay in six
ships. Fares paid were Rs. 87 for I class, Rs. 56 for II class and Rs. 19-8-0
for Deck class. Only those who travelled first class from Karachi to Bombay
by ships of the Mogul Line paid Rs. 84-8-0.

{d) Yes. The s.s. Englestan carried 299 passengers against its carrying:
oapacity of 888, .

(e) Yes.

(f) The closure of the Bombay port to the pilgrim trafic was considered to-
be advisable and in the interest of the pilgrims on account of the abnormal
conditions created by the war. It is not possible to make any estimate of the
additional expenditure which pilgrims from certain provinces had to ineur.
This additional expenditure was however unavoidable in the abnormal condi-
tions.

Seth Yusuf Abdoola Haroon: With reference to part (d) of the question may
I know from the Honourable Member why only 8300 passengers were carried
as against ita capaolty of 800?

Mr. R. N. Banerjee: The number of persons carried were those who wanted
to taice advantage of this boat for travelling from Bombay to Karachi. This was
a8 case of what is known as ‘‘unberthed passengers’’. It was no part of our
duties to provide them sea passage from Bombay. We were under obligation
to provide sea passage from Karachi but on occount of some accident to the
railway line and for other reasons the local Port Haj Committee approached us
and we made a special exception and the number depended upon the number of
people who wanted t& avail themselves of that mode of travelling.

Mr. Ahmed E. H. Jafler: Will Government consider the question of making
arrangements for the departure of these pilgrims by sea from Bombay, especially
those who come from the southern parts of India?

Mr. R. N. Banerjee: Tt is our intention to get back to normal conditions as.
soon as possible and we shall do our best.

Mr. Ahmed E. E. Jafler: What do you mean by normal conditions?
Mr. R. N. Banerjee: I mean pre-war conditions.

Mr, Ahmed E. H. Jafler: The war is now over and pre-war conditions have

Mr. President: Next question.”
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Exorss FARE CHARGED BY Musses. MoauL LiNE, LiMrTED

204. *Mr. Ahmed E, H. Jafter: (a) Will the Becretary, Commonwealth
Relations Department please state if it is a fact that one of the shipping
<companies, Messrs. Mogul Line, Limited, engaged in the pilgrim traffic this
year, charged Rs. 150 as first class passage fare per passenger ﬁ Karachi to
Bombay to some of the pilgrims?

(b) Is it a fact that the other shipping company, Messrs. Scindia Steam
Navigation Company, Limited, charged Rs. 87 ag first class passage fare from
Karachi to Bombay to the pilgrims travelling by their ship?

(o) Is it a fact that both the sbove shipping companies, while intimating

to the Bombay Port Haj Committee their readiness to carry pilgrims between
Bombay and Karachi, had given their first olass passage fare £; Rs. 877

(d) If the answers to the above be in the affirmative, what steps do Govern-
ment propose taking to see that Messrs. Mogul Line, Limited, do not repeat
'such actions in charging exorbitant fares to pilgrims? Do Government propose
to compel them to refund such excess as they may have charged during the
<current season?

Mr. R. N. Banerjee: (a) This fare was charged from seven pilgrims.

(b) Yes.
(c) Yes.

"(d) The higher fare was charged erroneously. This is the British India
‘Bteam Navigation mail rate as opposed to the lower Bombay Steam passenger
rate. The excess has already been refunded by the company to six pilgrims.
The scventh can alse have the refund of the excess on application. No action
is therefore considered necessary.

KAMARAN QUARANTINE BTATION
265. *Mr. Ahmed E. H. Jafter: Will the Becretary, Commonwealth
Relations Department please lay on the table:
(1) accounts of the Kamaran Quarantine Station for the past two years; and

(b) figures of consumption of distilled water by pilgrimg and men of war
during the past two years?

Mr. R, X. Banerjee: (a) A copy of the accounts for 1944 is placed on the
table of the House. Accounts for 1945 are not yet ready.

(b) Nil.

SBTATEMENT ‘B’

Statement shouing the income, expenditure, surplus or defioit and the olosing balance of the
Personal Deposit Accountof Kamaran Quarantine Station Fund for the year 1944

Opening ) ) Closing
Balance on 1st Total income  Total pay- BSurplus at the Deficit at the Balance on 3lst
January, 1044 ments end of the year end of the year December, 1944

138,602-2-10  20,148-11-11  157,687-3-4 137,538-7-5 1,158-11-5

H. M.'s Kamaran Sub-Treasury,
Kamaran. the 21st January, 1945.

8d./— .
Civil Administrator, KAMARAN. .
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BueMA INDIAN REFUGERS
i » N . i .
part?a?ant !l:?};l:'a;eg" t:l:::;;: Will the Becretary, Commonwealth Relations De-
(a) bow many Burma Indian refugees have so far been helped to return to
Burma and under what conditions;
(b) whether any Government assistance has been given to them before and
after going to Burma;
~ (¢) by whom they are employed i.¢., Burma Government or private employers;
(d) how many of them were recruited through contractors;

(e) the plans of Government for helping the other refugees to return to
Burma; and

(f) whether the Government of India will consider the ndvisability of taking
special sleps to help these refugees to retumm to Burma without the medium
of the sysiem of ‘contract labour'?

Mr. B. N. Banerjes: (a), (b), (c) and (d). The question presumably refers
to return to Burma of Indian refugees of the labouring classes. If this presump-
‘tion is correct, no such Indian refugees have so far been helped by the Govern-
ment of India to return to Burma; and parte (b), (c¢) and (d) of the question
do not, therefore, arise. In 1944 the Government of India agreed to the recruit-
ment of 16,000 skilled and semi-gkilled labourers by the Civil Affairs Bection
(Burma). It is understood that certain refugees have been taken to Burma as
part of the labour recruited under this scheme. But no precise details are

available.
(e) A statement is laid on the table.

(f) Yes.

- Statement

1. In consultation with the Government of Burma a scheme for the repatriation of
Indian evacuees who are desirous of returning to Burma is being worked out. Tdentity certi-
ficates are being issued to evacuees all over India and their applications for passages are
registered by Protectors of Emigrants at the ports of Madras, Vizagapatam, Calcutta and
Chittagong. Embarkation notices will be ment to evacuees as and when ships for their
transport are available. The first batch is expected to leave Tndia in April next. The
question of financial assistance to evacuees who are in need of it, is under consideration and
orders will be issued shortly. The Government of Burma have agreed to look after Indian
evacuees once they reach the ports of disembarkation in Burma.

2. A Press Note and Instructions to local authorities issued by the Government of India
are attached.

PRESS NOTE

REPATRIATION OF EVACUEES TO BURMA
Registration and issue of Identity Certificates
Last date extended to February 28th

It was stated in a Press Note issued on December 4th, 1945, that registration and
issue of identity certificates to Indian evacuees from Burma desirous of retufhing to that
ibgl;gh‘y would commence on December 10th, 1945 and would be completed on January 3lst,
Requests have been received from several evacuee associations that this date should be
extended. The Government of India have, accordingly, decided that identity certificates
should continue to be issued throughout February, the last date of issue being February
28th, 1946.

Evacuees are advised to take out their identity certificates even though they are not
willing to proceed to Burma immediately, as these identity certificates will be useful to
enable them to return to Burma even at a later date. Evacuees who are in receipt of
financial assistance are specially reminded that if they fail to take out their identity certi-
ficates, the assistante granted to them is liable to be stopped.

Commonwealth Relations Department;
New Delhi, January 18th, 1946,
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h CTIONS TO LOCAL AUTHORITIES—REGISTRATION OF AND ISSUE OF
Iw?E}E}ETITY CERTIFICATES TO INDIAN EVACUEES DESIROUS OF RETURNING

TO BURMA.
Genergt

There rly 4,00,000 of evacuees from Burma in this country. It is a principle
accepted l:y“bontoh. the Government of Burma and the Goveroment of India that all such
persons, as have been obliged to leave Burma, as a resnlt of the war, and subseyuent vecu-
pation of the country by the Japsnese, and alw thoss who, in normal course, would have
returned to Burma but for the war and subsequent Japanese occupation ef ‘Bum;i should
be enabled to return to Burma, before others who had no previous connections th that

country.

2 Due to severe shipping losses suffered during the war, and on account of the heavy
military demands immudistely after the termination of the war for the movement and
repatriation of troops and prisoners of war suddenly released from Japanese interament
camps in scattered areas in the East, it is impossible to repatriate large numbers of
evacuees at present to Burma from India.

3. On the other hand, even, if shipping space was immediataly available, internal condi-
tions in Burma do not, at present, make it advisable to permit large scale repatriation to
that country. Internal communications have been utterly disrupted. No interml river
traffic is possible at sll. Every railway bridge and railway station has been substantially
damaged or knocked out. The dispersal by read, from points on the railway, i still not
possible, both, on account of (i) serious damage to roads and bridges and (ii) the abseace
of vehicles.

4. Because of lack of transport facilities, the food sitwation in Burma is not happy.
Finally, there is a complete dearth of consumer goods and there is, particularly, an acute
shortage of cloth.

5. In view of all this it is necessary to regulate the gradusl return of evacuees and
amongst the evacuees themnelves, it is necessary to arrange a system of priorities, to enable
both the Governments to decide what classes of evacuees should precede the others, parti-
cularly in the initial stages.

6. Tt is for these reasons that evacuees desirous of returning to Burma are being required
to apply to local authorities, on a prescribed form, and on their satisfying the local autho-
rities as to their status as evacuees, they are to be issued identity certificates, in a prescribed
form in order to safeguard against impersonation by persons who are not genuine evacuees.
This arrangement is in the interest of evacunees themselves. The forms of application and
identity eertificates are included in this pamphlet. -

7. The registration will commence on the 1lst December 1945 and will be completed by
the 28th February 1946. The registration will be done at the Talug, Tehsfl or Circle Office
on all working days.

Fuvacuee

B. An evacuee for the purpose of this scheme mav he defined as any person who was
obliged to leave Burma as a result of the war and subseqirent Japanese occupation of that
country ; and any person who was resident in Burma and had left that country prior to the
declaration of hostilities and would have returned to Rurma if it had not been for the
war apd the consequent .Japanese occupation of that country.

The iraue of identity certificates

9. The magistrate issuing the Certificate of ldentity should certify that the person
concerned “‘hagz heen correctly identified”’ before him ‘‘as an Evacuee from Burma’. Before
issuing the certificate. therefore, the magistrate ir to satisfy himself, on the best evidence
available in each care. that the applicant is an evacuee as defined in paragraph 8 above.
This mav- be done in one of several ways. If the applicant ir in receipt of financial assist-
ance as u Burma evacuee, there need be no further scrutiny, except to ensure that to the
best of the knowledge and belief of the magistrate the particulars in the form of application
have been correctly filled in. If the evacuee declares that he had been enumerated at the
Census of evacuees in 1043 this may in itself be good evidence, too. Failing theso, help may be
songht from responsible officc hearers of duly constituted, evacuee or refuges orgnnisations
to establish the perron’s identity as an evacuee. In other ocases, help may be sought from
perscns who might have held important official or non-official positions in Burma, e.g.,
members of the House of Representative, Honorary Magistrates. Membern of the Rangoon
Corporation, Rangoon Port Trust, Rangoon University, etc., or any other respectable Burma
evacuee himself well known in the local area. Such persons would be in a position to
identify the evacuer. or knowing the country (Burma), msv be able to put intelligent ques-
tions to the apnlicant and ascertain whether he in a bona fide evacuee or not. The assistance
of the Central and Assistant Refugee Officers of the area may also be obtaineq during their
tours, Tn the last instance, the headman of the village. where the evacnes haa normally
resided, is likely to know the truth, as these matters do not remain a secret in the villags.
The applicant may be able to produce some dofuments or lettera in su?port of hia plea—
but ‘*documentary evidence'’ is not to be demanded by any means in all*cases. The
trate is expected to use his intelligence and obtain. in each case. the best available evidence
on the spot, without putting the applieant to any undue inconvenience or hardship.
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Who is to apply—Dependents
ve the age of 18 are to apply on a separate form and obtain

I:.h%dmy.wﬂﬁou: M:lga dependunts of evacuees helow 18 and femals depen-
dents of whatever age are not required to apply and obtain separate Identity Certificatua.
All females who ave not attached to any adult males as dependents should also apply and
obtain separate Identity Certificates. Any dependents (other than male adulls above 18)
who are to go with such non-dependent females should be included in the application and
Identity Certificates of such females concerned (see Col. 11 of the application form and
back of Identity Certificate). o . )

11, The term ‘‘dependent’’ should ordinarily be }nmrpret.ed a& meaning a person who
has no independent means of livelihood himself. But it need mot be interpreted very sirictly
and may include members of joint families, who themsclves have some indepemdemt means
of livelihood. But it may be explained to the evacnee that it would be to ‘the advantage
of adult persons to have their cwn identity certificates, so as to facilitate their proceeding
1o Burma independently, should this become necessary by circumstances.

12. IN EVERY €ASE WHERE A BSEPARATE IDENTITY CERTIFICATE I8
REQUIRED, OR I8 NECESSARY UNDER THESE INSTRUCTIONS. A SEPARATE
APPLICATION FORM MUST BE FILLED IN FOR THE PERSON CONCERNED.

Inatructions for Filking Identity Certificates, ) .

13. All eertificates shall bear the signature and designation of the Issuing Magistrate an(!

the official seal. Under the signature and designation the *District’’ and the ‘‘Province’
or State in which the certificate is issued, shall be put down, together with the ‘‘Date’ of
issue.
14. If the evacuee is in a position to obtain small, about pass-port sized, photographs,
such photographs may be affixed in the space provided on the Identity Certificate as well
as on the back of the duplicate copy of the application form (in the space provided). The
signature or left thumb impression (if illiterate) of the evacuee should be taken across the
photographs, partly on the photographs themselves. As these certificates may be of use to
the evacuee in Burma, later, it may be explained that it would be in the interest of the
evacuee to affix such phetographs, but if obtaining photographs is difficult and the evacuee
is not in a position %o bear the expensc, these should, on no accor be insisted upon.

15. In the absence of the photographs, the signature or clear left thum impression of the
person coneerned, should be obtained on the Certificate and on the back of the copies of
the application form, in the space provided.

16. Other columns elsewhere in the Identity Certificate are wssential extracts of informa-
tion obtained, in detail, on the application form, and these columns in the Identity Certi-
ficater must entirely tally with the answers in the application form.

17. The column in Tdentitv Certificate ‘‘Destination in Burma’ is to show the address
in Burma; if column 8 (in application form) *‘Futare address in Burma'' is different from
column 8, “Last permanent address in Burma', then the address given in column 9 and
not in column 8 shall be shown in the relevant column in the Identity Certificate.

18. Under  “‘Pre-evacuation interests in Burma', in the Certificate of Iden-
tity, if in column 14 (a) of the Form of application, if there are any stranded members of
the family and dependents, in the first line under this head in the Identity Certificate, say
without giving details **(a) Stranded members of the family”. If, similarly, under 14(b)
in application form there is any house proterty, in the Certificate of Tdentity, say that
Houre Property’”. If neither of 14(a) or 14(b) are given in the application form, omit all
mention of both these items from the Tdentitv Certificate. If any amswers are given in the
application. form to 14(c). ‘‘Any other interests”, in the Certificate of Identity, eay
“‘14(c)’’ amd add any one and not more than two of the vocational interests a« stated in the
form of application.

19. The numbcr of the Tdentity Certificate issued should be carvefully entered in the
original as weil as the duplicate application forms in the right top corner of the front
page. The same number should he entered b: the issuing authority on the back puge of the
application form= in the place indicated. '

20. An account of the number of the Identity Certificates should be kept by all the
Tocil authoritics and all wnused certificates will have to be returned to the Centra! Gov-
ernment in accordance with instructions which will be issued in due course,

21. The local authority issuing certificates of identity should retain the original of the
application form together with any papers connected with the issue, r.¢., n certificate from
an_evacuee association, in his office. The duplicate should be sent the same day without
fail to the Protector of Emigrants concerned.

2. On receipt of the duplicate of the application forms im resmect of which certificates
‘have been issued by local authorities, the Protector of Emigrants will prepare () Registers

;f Evacwees and (b) Abstracts, ar prescribed by the Central Government.

25. As soon as the evacuee embarks, the entries on the back of the duplicate aplication
form will be filled by the Protector of Emigrants and returmed to the local authority who
‘iraned the certificate of identity.
~ 24, The local authority will. in the case of persons who have received financial assistance
during their stay jn Indis, then complete the entrv regarding financial assistance on the
back of the form and forward the form together with the personal file of the evacuee to
%P]hgecrclary to the Government of India, Department of Commonwealth Relstions, New

elhi.
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INSTRUCTIONS FOR FILLING IN THE APPLICATION FORM

1 & 2. “Name”........"Father's/Husband’s Name''........All proper names, whether of
persons or places, occurring anywhere in the form or the Identity certificate should be
in full (not initials) and in block capitals.

4. “Addreas in India"......... For rural areas, name village Tehsil/Taluk/Circle, District
and Province; for urban areas, name street, etc., town, district and province.

5. “Home in India (if any)’........If evacuee has any permanent home in Indis, besides
whatever he had in Burma, say ‘“Yes', otherwise say ‘‘No”.

6. Occupation in India (if any)”............ If evacuee has obtained any permanent means
of livelihood it should be entered here. If not, say '‘No occupation’.

7. "‘Approximate date of evacuation”......... Enter here the date on which the applicant

last arrived in India from Rurma. If exact date is not knmown, give the month and year,
e.g., “"March 10942, ' :

8. “Last pemanent address in Burma........snd uame of employer (if any)” BState
evacuee’s last ent address in Burma. BState No. of the house, street, town and
district in urban areas, and village, township and district in rural areas. Add the name
of the employer or firm in the columm provided, if any.

9. “‘Future address in Burma’........If the evacuee does not intend to return to his
last permament address given in question No. 8 state particulars, as in 8, of the new address
or destination, as accurately as possible. .

10. ‘‘Accommodation now available in Burma'......... To be filled in only if the evacuee
has a residential house in Burma; if so state particulars as in 8.  Alternatively, if the
evacuee knows any relation or friend who can probably accommodate him, state his name
and address as in 8.

11, “Dependents accompanying the evacuee to Burma'.. ........State name, relationship,
age and sex of dependents, which the evacuee wants to take with him to Burma. All male
dependents above the age of 18 years must fill in separate application form and obtain
separate identity certificates. All applications of male adult dependents desiring to go as
group should be pinned together. Female dependents of all ages and male dependents below
18 are not required to fill separate applications, nor obtain separate identity certificates.

12. “Will you go alone if dependents are not permitted at present to go to Burma'. As
far as possible the avacuee wi.lrebe enabled to proceed with dependents; but this cannot
be guarantead. The answer should be “Yes” or “No”. If the answer is “No', the going
of the evacuee may be delayed.

13. *“Financial assistance, if any, received in India". State only the approximate
amount and the district or districts and Province or Btate in which it was received
and whether from the Government of Burma or Government of India. e.g., *‘Rs. 750—
District Mainpuri—U.P. Government of India (or Burma)’

14. “Pre-evacuation interest in Burma''.

{a) ““Stranded members of family and dependents’’—State only numbers, relationship
and last known district, not names, e.q., “‘Husband and two children—Shwebo" or ‘‘Grand
mother, two neices and three nephews—Mandalay’’.

(b) “House Property”. If the evacuee had any house property anywhere in Burma,
residential or otherwise, state approximate pre-evacuation valuation, and address, as in

a. 8.
{c) ‘*Any other interesta”. This column is for the pre-evacuation means of livelihood

of the evacuee in Burma. The various possible means of livelihood are given in Appen-
dix II below. It ix not intended that the answers to this question should be recorded
according to the classified means of livelihood in this Appendix. Such a classification will
be made by the Protector of Emigrants when these forma are sent to the Protectors at
Ports. The answers are to be recorded as given by the w@vacuee, e.g., if a man says he is
s boot maker, he should be recorded as a boot maker, and not as ‘‘Industries of dress and
toilet’’ and a cartman as a cartman, not as ‘“Transport by land’’. The answers, however.
should not be vague, but must be specific and clear.

It is proposed to divide the workers following industrial means of livelihood into skilled
and unekilled workers. A skilled worker is any person employed in any work requiring
technical knowledge. The Carpenter in a Carpenter’s shop is a skilled worker. An ordinay
labourer employed by a carpenter is an unskilled worker. The Magistrate should see that
the reply to the question is given in a way to enable the Protector of Emigrants to
classify the worker at a later stage as skilled or unskilled.

State any one and not more than two items, in order of importance, if evacuee had
more than one means of livelihood.

(d) “Prospects in Burma'. Btate what means of livelihood the evacuee hopes to have
soon after returning to Burma. He may be able to count on his income from house npronerty
(14 b); or he may be able to depend on any of the items in (14 ¢); or he mav be hoping
to regain his previous employment, if he had any (8). Bae briefly and intelligently the-
anawer civen tn the question. ’

par.



STARRED -QUESTIONS AND ANBWERS 98T

15. ‘““Were you enumerated in 1943 census’’. If enumerated name tb8® Taluq/Tehsil/
Circle, District and the Province or State in which the evacuee was enumerated. .

16. “'Class of steamer accommodation desired”. State” whether accommedation desired:
is First or SBecond class Cabin or Deck accommodation. It may be explained that Cabin
accommodation may have to be entirely reserved, in the initial stages, for the infirm and the

17. “If necessary, will you travel by lower, class, if s0, state lowest class’ Belf explana-
tory. - .

18. ‘‘Month when the evacnee desires to return’”’. The earliest month, in 1946, in
which evacuee is prepared to return may be stated, e.g., ‘‘February, 1946", March 1946".
It may be stated that it may not be in the interest of the evacuees to rush to Burma in the
initial stages, particularly if the evacuee or dependents has or have any employment in
India, or if the minor dependents are in school, etc. It must also be oxphms' that there-
is ng guarantee that the evacuee will be enabled to proceed to Burma in the month stated
in this Column,

19. “Messing (European or Hindu vegetarian/mon-vegetarian or Mohammedan)”.........The-
answer is necessary to enable authorities to arrange for messing in Reception Camps
India, on Board Ship and in Reception Camps in Burma.

20. “‘Marks of identification'’. Any prominent marks on face, hand or foot, which
can easily be noticed, such as scars, moles or deformities, if any, and colour of eyes, black,.
brown, green or colour of hair may be entered intelligently.

21. “Port of embarkation’’. The ports of embarkation will be as shown below :

Madras—The whole of the Province of Madras and Southern India States except Vizags-
patam, East & West Godavari, Kistna and Guntur Districts.

Vizagapatam.—Vizagapatam, East and West Godavari, Kistna and Guntur Districts of
the Province of Madras, Ganjam District of Orissa and Hyderabad.

Ohittagong.—Chittagong, Noakhali, Tipperah, Mymensingh and Dacca Districts of the
Province of Bengal and Bylhet district of the Province of Assam. .

Caleutte.—Rest of India not served by the Madras, Vizagapatam and Chittagong ports..

NOcccvtirerrnie e rensreenens -

APPLICATION FORM FOR BURMA INDIAN EVACUEES DESIROUS OF
RETURNING TO BURMA .

Father's/Husband's  NBINe............c.cooiiiiiiiirmueurniiiirarnarerrnrenranrnrsre s ssssasnasesrnssnnsssnnion
. Age and Bex

Address in India

. Home in India (if any)

Occupation in India (if any)

. Approximate date of evacuation

Last permanent address in Burma

and name of employer (if any)

8. Future address in Burma

10. Accommodation now available in Burma.

11. Dependents accompanying the evacues to Burma :

Name Relationship Age Bex

srapassissiarssssasatratannars sessrsaninasnanns

@Bl

- PYTTTTY

etssersnsstansan sesssssssssasnnann

12. Will you go alone if dependents are not
permitted at present to go to Burma?

13. Financial assistance, if any, received in India
14. Pre-evacuation interests in Burma :

(a) Btranded members of family and dependents
(b) House property

{c) Any other interests
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td) Prospects

156. Were you enumerated in 1943 census

Eintriet Provines

16. Class of steamer accommodstion desired

17. If necessary, will you travel by lowar class
1f so, state lowest class

18 Month when the evacuee desires to return

19. Messing (Earopess or Hindu vegetarisn/non-vegetarian

or Moh-mmodan!
20. Marks of identification
2l. Port ol embarkation

(1418 Fxs. 1946

Tehgil

{Page 2)
(For official use only)
(To be filled in the office of the local authority)
Tdentity card No.........cccocoerrecersassesseassocesee. hiis boen issued,
Photograph /Bignature/left
thumb impsession of evacuse.

Province.......ccooveeeveivenissnnnercranssnnsnses

(Official seal).

S T T TP T

(To be filled in the Office of the Protector of Emigrants.)

Arrived at the port on

Fiomncial sasisiance, if avy, grawted at
the port, prior to embarkation (peceipt attached)
‘Embarked on

Form returned to local authority on

Protector of Emigrants.

(To be filled in the office of the local authority)
Forwarded to the Becretary to the Government of India, Pepartment of Commonwealth

Relations, New Delhi, with the remark that a sum® of Ra.
-(Bupees

) is due from the applicant in respect of financial

-assistance granted to him during his stay in India. His perronal file is attached.
Signature..................el erreen e
Designation.............coooviviieeiinniiiiiiiinn.

(Official seal).

*The total amount due from the evacuee including the amount granted by the Pretector,
«of Emigrants at the time of embarkation should be entered here.

(Page 2).

BURMA EVACUEE IDENTITY CERTIFICATE
Dnunulon in Burms OO

Dependente—Name & relationship with OVACTES..................ceereuemerrreresrsriesessnesranseens

IPre-evacuation . interest in Burma...................ccoociiininnns et b e e s ren e nrans

T T T T e

ey

Begesusessennasntasrisninsasrransranny

AR R P RIS A Y e R A

FTT T T

Fl



Province...............

{Page 1).

Name

Father's name
Husband's name
Address in India
Age and Bex

BTARRED QUEBTIONS AND ANSWERS
Where enumerated in Census. -

Marks of Identification
Port of Embarkation

(Page 3).
I, Mr,
that Mr./Mrs. /Miss

{Official Seal of the Court.)

Akyab.

. Kysukpyu.
Sandoway.
Rangoon.
Pegu.
. Tharrawady.
. Hanthawady.
Insein,
. Prome.
11. Bassein.
12. Henzada.
13. Mvaun mya.
14. Maunbin.
15. Pyapon
16. Salween.
17 Thaten.
18. Amherst,
19. Tavov,
20. Margui.
21, Toungoo

D@t b b

Magistrate

No.

e

Class, do hereby certify

whose particulars are given

within, has been correctly identified before me as an Evacuee from Burma,
Photo/Bignature/Left thumb

impreasion of the evacuee.

APPENDIX 1
Lisr or DisTRiCTS AND STATES IN BURMA,

. Arakan Hill tracts.

22,
23,
4.
25,

Thayetmyo.
Minba,

e,
Putokku,

29. Meiktila.

28y WUARKRHPRSE

Myingyan,
Yamethin.
Bhamo.

M- itkyina.
Shwebo.

Bagaing.

Katha.

Lower Chindwin.

. Upper Chindwin.

States,

. Nerthern Shan State,

Ronthern Shan State.
Karenni.

APPENDIX I1

T—AGRICULTURB

(3) Noﬁ-cultivst.ing proprietor.

(ii) Cultivating Proprietor.

(iii) Tenant cultivator.

(iv) Agricultural labourgr (seasonal).

(v) Btock raiser (i.e., breeder of cattle or other animals, herdsman, shepherd).

(vi) Fisherman (including Pearling).
‘State one or not more than two of the sbove categories.
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II. ExrrormattoN or MinzeaLs (Workers in Mines)

(i) Metallic Minerals—
(») Lead, Silver and Zinc.
Skilled  workers,
Unskilled workers,

(b) Tin and Wolfram.
Skilled workers,
Unskilled workers,

(c) Others.
Skilled workers,
Unskilled workers,
(if) Non-metallic minersls.
Skilled workers,
Unskilled workers,

(i) Wood.
- (a) Saw-mill employees e
-~ Skilled workers,
Unskilled workers,
(b) Carpenters, turners snd joiners, etc.
Skilled workers,
Unskilled workers,
(c) Others (Basket makers and other industries of wood materials including leaves,
bamboo reeds or similar materials).
Skilled workers, -
Unskilled workers,
(ii) Metals
(a) Blacksmiths, other workers in iron, makers of implements
Skilled workers,
Unskilled workers,

(b) Other [Workers in other metals. (except precious metals), makers of arms, guns,
etc., workers in mints, die-sinkers, m'l)

Skilled workers, .
Unskilled workers,
(iii) Ceramics

(») Brick and tile makers
Bkilled workers,
Unskilled workers,

(b) Others (Potters and makers of earthenware and other workers in ceramics)
Skilled workers,
Unskilled workers,

(iv) Chemical Produces (Manufacture of matches, fireworks, oth serated
mineral waters and ice manufacture and refining of ’vophblo dnd mb:hr,oh). and
Skilled workers,
Unskilled workers,

(v) Food (Rice pounders and baskets flour grinders, grain parchers, butc :
sugsr molasses, gur, swgoﬁnut and oondiment, toddy d‘rsv‘m,pl:mm’ lﬂud ]digi’n:::k:.n?:
facturers of tobacco, opium and ganja). ’

(a) Rice Milling -
Skilled workers,
Unskilled workers,

(b) Salt Industry
Skilled workers,
Unskilled workers,

(c) Sugar Industry.
Skilled workers, -
Unskilled workers,
(d) Others
Skilled workers,
I gmkilled ;vo‘;keu, d
(vi) Industries of dress and the toilet (Boot, shoes, sandals, and clog mak i
milliners, dress makers, embroiderers, hat . ’ cleanin t:",-b.' tailors,
dressers, and other industries connected :ithn:\ko”f:;ﬁx)..'mng sad & ™
i Skilled workers,
Unskilled workers, M
(vii) Cotton baling and ginning Industry.
Skilled workers,
Unakilled workers,

III. InpUsTRY

’
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(viii) Textile industry
‘Skilled workers,
Unskilled workers,

(ix) Oilseed or Oil Industry
Skilled workers,
Unskilled workers,

(x) Cotton-seed Industry
Skilled workers,
Unskilled workers,

(xi) Soap making Industry
Skilled workers,
Unskilled workers,

(xii) Building Industry (Lime burners, cement workers, excavators and well sinkers,
stone cutters and dressers, brick layers and masons, builders, painters, decorators of houses,
tilers, plumbers).

Skilled workers,
Unskilled workers,

(xiii) Construction of means of transport. .
(a) Persons engaged in making, assembling or repairing motor vehicles, cycles, tram-
cars, etc, .
Skilled workers,
Unskilled workers,
(b) Others (carriage, carts, palki makers, wheel-wrights, ship, boat, aeroplane builders).
Skilled workers, \
Unskilled workers, )

(xiv) Production and transmission of physical forces, (Heat, light, electricity, motive

power, etc., gas works and electric lights snd power). i
Skilled workers,
Unskilled workers,

(xv) Other Industries (hides, skins, etc., furniture, printers, engravers, book-binders
makers of musical instruments, clocks, jewellery and other miscellaneous industries, excep$
scavenging).

Skilled workers,
Unskilled workers,

(xvi) SBweepers and scavengers.

IV.—TRANSPOR?

]

(1) Transport by water—(a) Ship-owners, boat owners and their employees, officers,
mariners, ship brokers, boat men, towmen and persons employed in harbours, docks, rivers
and canals including pilots, other than labourers.

Skilled workers,
Unskilled workers,
(b) Labourers employed on harbours, docks, rivers and canals,
(i) Stevedores, coolies, cargo boatmen, paddy gig men who are directly engaged or dis-
charging cargoes into or out of vessels in the port, either in the midstream or
at the wharf. .
(ii) Labourers engaged in handling cargoes on public and private wharfs, jetties or
landing stages.
(iii) Lnbcgners engaged in handling goods on public or private sheds, warshouses and
godowns.

-

(iv) Labourers engaged in moving goods from wharves and warehouses to and from
‘placu beyond the limits of the port.

(2) Transport by road, (a) Persons, other than labourers, employed on the construction
and maintenance of roads and bridges, owners, managers and employees connected with
mechanically driven and other vehicles, palki, etc., bearers and owners, pack elephant, camel,
mule, ass and bullock owners and drivers.

Skilled workers,
Unskilled workers,

(b) Labours employed on roads and bridges.

(c) Other labourers.

(3) Transport by rail—(a) Railway employees of all kinds other than doctors, police,
postal service, labourers and sweepers.

(b) Labourers of ajl kinds associgted with railways,

(G Othora—.(Penonu connected with aerodrome and aseroplanes, post office, telegraph and
telephone service, etc.),
Skilled workers,
Thnskilled workers,



L92 LEGISLATIVE ASSBBMBLY [14TH Fxs. 1946
V. Trans
(i) Banks, establishments of credit, exchange and Insurance.

(ii) Trade in Textiles,
(ii1) Hotels, cafes and restaurants, etc.,

(s} Owners and managers of hotels, cookshops, etc., and employess.
(b) Hawkers of drink and food stuffs.
(c) Others.
{iv) Other trade in food stuffs.
{a) Grain and pulse dealsrs. .
(b) Dealers in cther foodstuffs.
(v) Other traders. .o

_ VI. Posuic ADMINISTRATION
(1) Police.
(2) Service of the State.
(3} Other services (Municipal and other local services, Village officials, ste.),

VII. Prormssions ap Limsmar Amts
(1) Law (Lawyers of all kinds, including qagis, law agents, Lawyers' clarks, petition
writers, etc.), )
(2) Medicine (Rugistered Medical Practitioners, other persons practising: the healing aris,
dentists, midwives, vaccinators, compounders, nurses, veterinary surgeons, etc.)

. {3) Instrucions—Professors and teachers of all kinds, clerks and servants connected
with education.

“(4) Others (Priests, ministers and religious workers, public scribes, architects, surveyors,
authors, editors, artists, sculptors, scientists, astrologers, musicians, conjurors, acrobate, etc.).
VIII. MiscrLransous

(i) Domestic service.

(i) Beggers and vagrants.
(iii) Others.

Prof. N. @. Ranga: Our information is that a large number of Burma refugee
labourers from Vizagapatam district have already been taken over to Burms
through the medium of a number of contractors and other people. Have
Government received no such information at all?

Mr. R. N. Banerjes: We have had complaints from the Honourable Member
in the past and we are looking into the matter carefully and investigating it.

Shri Sri Prakasa: Will Government help such persons to go back to Burma,
whose wives and children are still there and who are anxious to go back?

Mr. B N. Baner'ee: Oh, yes. The Honourable Member may refer to the
. statement which I have made in my reply to part (e) of the question.

Mr. Manu Subedar: Have Government received a representation from the
Indian Merchants’ Chamber this morning giving particulars of the difficulties
brought in the way of Indians going from here merely on account of the
arrangement with the Burma Government? Why are Government so tolicitous
regarding th~ availability of accommodstion, etc.? Why not leave this matter
to the merchants themselves if they went there? .

Mr. BR. N. Banerjee: I have not received any representation but I know
that certaia decis'ons have been taken by the Government of Burma. I do not
agree that they are intended to make it difficult for the Burma Indian commer-
cial houses to send their representatives back to Burma.

Mr. Manu Subedar: This is the reply which the Honourahle Member has
iven us in this House since the beginning of this session. May I know what
further steps Government have taken in order to reduce the rigour of the under-
standing which they have reached with the Burma Government, that the Burma
Government will decide who is.to enter Burma. Have thip Government re-
presented to the Burma Government that those who have got properties, those
who have got assets in Burma shou!d be given absolyte preference and. the
Burma Government shall create no difficulties in their way?

(
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Mr, R. N. Banerjee: In deciding the order of priority for the return of the
various classes of evacuees the Government of India must also have a say.
We have consulted all leading representatives of Burma Indians and we have
drawn up an order of priority which has the full approval of the representatives
of the Burma Indian organisations. We are doing our best to regulate the
return in accordance with that. At the moment, I can assure the Honourable
Member, we have got actually everything ready for obtaining shipping facilities,
ete., for the return of quite a large number of representatives of business houses,
certain replacements of staff of business houses and also certain other persons
who have left properties there and whose return to Burma is considered desirable.
It has been in accordance with the understanding to which I made reference
that the Government of Burma have agreed to this. o

Prof. N. &. Ranga: In fixing these priorities, are Government considerin,
the claims of the Burma Refugee labour also to go back to Burma? -

Mr, R. N. Banerjee: Yes, Sir.

Prof. N. G. Ranga: Will Government provide the necessary facilities for
those who are interested in the welfare of Burma Refugee Labour to go to
Burma and stay there at their own cost if necessary?

Mr. B. N. Banerjes: The suggestion will be considered.

Mr, K, 0. Neogy: Will the Honourable Member please indicate the con-
siderations that actually determine the priority that he has mentioned?

Mr. R. N. Banerjee: Generally, Sir, we give priority No. 1 to all those
classes whose return is tonsidered urgently necessary by the Government of
Burma in order to further their programme of reconstruction of the country.
Subject to that general principle, those Indians who have no home in India and
for whom Burma is the only home are given priority No. 1. Next to thut,
Indians who have left propert'es beh'nd in Burma; thereafter would come the
commercial and professional classes. This is the general principle on which
we have decided priority.

Mr. Manu Subedar: May I know why it has taken all these months for the
Government to come to a decision about priority even though the civil adminis-
tration was established long ago? May I know whether these priorities arve
merely on paper or shall we get on the move?

Mr. R. N. Banerjee: The priorities were decided eight or ten months ago.
Speaking from memory the Civil Government went there only in October 1045.
We have been very much handicapped by the lack of shipping facilities and
-also by the fact that accommodation and other local facilities are extremely
limited in Burma. Even Burma Indian representatives who have been vigit-
ing Burma ccme and tell us that conditions are really very bad and that it would
not be in the interest of the evacuees themselves to return there in large num-
bers without sufficient notice to the Government of Burma.

Mr. Manu 8Subedar: Why are Government so verv solieitous of the condi-
tions of particularly businessmen t6 which I referred? Why don’t you leave
them to find their own facilities and on this condition, will you give the
immediate facilities to return to take care of the properties which they have
left in Burma?

Mr. R. N. Banerjee: I am prepared to do that. Sir, but T hope it will be
admitted that in a matter of this kind, we cannot adopt a one-sided programme.
As far as possible, it would be wise for us to act in consultation with the
Government of Burma. Apart from that, if a very large number of people
do return, in the existing eircumstances, there is everv risk of local lawless
elements turning against Indians. As the Honourahle Member is aware, there
has been a cnse of a distinguished Indian being assassinated in Burma.

Seth Govind Dag: Has the Government of Burma anv ohiection for husiness-

men returning to Burma, if they want to do so at their own expense and at their
own risk?
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Mr. R. N. Banerjee: No, Bir, they have no such objection.

Mr. K. 0. Neogy: Will the Honourable Member please stute whether there
is any embargo either temporary or permanent in character contemplated in
the matter of return of any category of these evacuees?

Mr, R. X. Banerjes: No, Bir.

TRANSFEE.OF HEADQUARTERS OF ABCHABOLOGY AND EPIGRAPHY SECTION FROM
OoTy TO MADRAS

267. *Prof. N. G- Ranga: Will the Education Secretary please state: _

(a) whether it is a fact that the headquarters of the Archmology and Epi-
graphy Section for Bouth India has been located at Ooty;

(b) whether it is not a fact that there has been a demand on the part of the
public voiced over a number of vears both in this House as wel! as outside, to
transfer it to Madras, the centre for places of archesological interest in South
India;

(c) whether it is also a fact that Government Bave promised to consider this
tavourably ;

(d) why this has not been so far transferred to Madras; and

(e) whether it is a fact that Government propose to shift this office alsc to
the far off Bimla?

Dr. John Sargent: (a) The headquarters of the Bouthern Circle of the
Archaeological Survey of India are located at Madras and not at Ootacamund.
The headquarters of the Epigraphical Branch of the Survey are at present
located at Ootacamund.

(b) to (d). So far as is known, only one request has been received from the
public for the transfer of the Epigraphical Branch from Ootacamund to Madras.
On the other hand, it has long been recognised by the Archaeolog'cal Burvey
itaelf that the headquarters of this Branch should be situated at Madras, but
owing to dearth of suitable accommodation in Madras, the Branch could not
be transferred to that place. The Government of India propose to construcs
buildings for its Offices in Madras and the question of transferr'ng the Epigra-
phical Branch to Madras will be considered as soon as the buildings are ready.

(e) No.
INCREASE 1IN CARRIAGE OF GOODS BY SEA

268. *Mr. Manu Subedar: (a) In view of the fact that the pressure on the
Railways is still heavy, what arrangements has the Honourable the Commerce
Member made to increase carriage of goods by sea?

(b) What progress has been mude with regard to the additional construction
in India and what tonnage is expected tc be built during 1946-47?

(¢) At how many places are ships being constructed and of what size aud
by whom?

The Honourable Dr. 8ir M. Axizul Huque: (a) With a view to augmenting
the carrying capacity of the coastal fleet, Government have been arrang'ng for
the release, as early as possible, of ships on the Indian Register which were
requisitioned for war purposes. '

During the war steps were taken to divert traffic from the railways to the
sea by various means and mainly by bans on certain rail movements, and by
a scheme of equal'sat'on of transport charges by steamer and rail. These
measures, a.ong with the control of coastal shipping to ensure satistactory
movement of essential cargoes, and the country craft organisation employed to
secure increased use of country craft, will be continued till the transport s:tuation
improves. .

(b) and (c). The information is being collected and will be laid on the table
of the House in due course.
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Mr, Manu Subedar: May I know whether the contemplated controls do not
imply westriction in shipping? May I lknow whether the Government have
considered this, that if controls are abolished the trade would find ite own
facilities 7 .

The Honourable Dr. Sir M. Aszizul Huque: It is not exactly that; control
exists, but it is a question of relaxing control which we are trying to do as soon
as possible.

Mr. Manu Subedar: How soon?

The Honourabls Dr. Sir M. Axizul Huque: There are so many factors to be
taken note of, the question of opening certain places, the question of proper
service in those places which are occupied by the military parties, all these
questions are to be gone into,

Sri M. Ananthasayanam Ayyangar: May I know if Government have
received representations from country crsfts owners in Mangalore that & number
of restrictions have been imposed upon them, that they have been asked to
execute bonds for safe delivery of cargo and that these restrictions are standing
in the way of free carriage of cargoes along the coast?

The Honourable Dr. Sir M. Axizul Huque: I have not just heard of it,
because the actual transport part of it is in charge of another Department. If
my Honourable friend will give me the actual route, I will try to find out.

8ri M. Ananthasayanam Ayyangar: Has not my Honourable friend Mr.
Karunakara Menon made representations to the Honourable Member himself
in regard to this matter?

The Honourable Dr. 8ir M. Asizul Huque: I have been receiving for some
time past a number of representations, I have not yet been able to get replies
to all of them. If representation has already been made as suggested by the
Honourable Member, then I have already taken steps to get replies. I shall
certainly send a reply when received,

Prof. N. G. Ranga: Are any definite steps being taken by Government to
encourage the development of country crafts?

The Honourable Dr. 8ir M. Azizul Huque: That is being done in the Plann-
ing and Development Department.

Prof. N. G. Ranga: Are any steps being taken now by the Government,
apart from mere planning?

The Honourable Dr. Sir M. Azxizul Hwque: Our whole effort is to see that
coastal traffic improves in the country.

Mr. Manu SBubedar: With reference to part (c) the Honourable Member said
he is collect'ng information. Msv 1 know whether the Government have taken
any steps or continued the steps which they took during the war, for stimula-
ting ship building in this country and whether it is not true that after the war,
materials would be more readily available now if the Government pursued the
same policy ?

The Honourable Dr. Sir M. Aszizul Huque: Yes, Sir. We are awaiting the
report both of the Shipping Policy Committee on the one side and of the
Planning Committeée on the other and the question of shipbuilding is not such
an easy matter as my Honourable friend seems to think that it can be easily
done. We are really behind it.

CONTROL OF SHIPPING IN INDIAN WATERS

269. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Mem-
ber please state whether the control of shipping in Indian waters is still with
the Ministry of War Transport representatives, or whether the Government of
India have taken it over?

(b) What steps have been taken to bring down in the interest of the con-
sumers of commedjties the freight rates, which were fixed during the war
period ?
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(¢) What pl;l;;;:dprogmmme have the Government got to increase t.onnaé_
to meet the in | traffic between India and the neighbouring countries in
the Indian Ocean in the west, and (Burma and other neighbouring countries in
the east?

The Honourable Dr. Sir M. Aszizul Huque: (a) The attention of the
Honourable Member is invitad to the reply given by me to part (d) of his
starred question No. 19, on the 5th February 1946, from which it will be seen
that only ships on the British Register are controlied by the Mnistry of War
Transport.

(b) Freight rates were uot controlled by Government except for a very short
period in 1940. Freight rates during the war were high in keeping with the
general rise in price level and wages, and although hostil'ties have ceased, the
cost of operating a ship has not fallen appreciab.y except in regard to war risks
insurance rates which, however, constitute only a minor.item in the freight
‘structure. Wages, and cost of fuel, repairs, etc., contnue to be high.
Government, however, hope that freight raies will be reduced as operating costs
come down.

(c) Government will take a!l such measures as are open to them to ensure
the provision of adequate tonnage n the irades mentioned.

Mr. Manu Subedar: When will the Ministry of War Transport in Indian
waters definiiely cease to operate and when will the Government of India take
complete control of the sh'ps doing coastal business?

The Honourable Dr. Sir M. Asizul Huque: As regards Ministry of War
Transport in India, it should be addressed to the Honourable Member for War
Transport ; as regards the other part, I want notice,

Prof. N. G. Ranga: Is it not a fact 1hat one of the reasons why freight rates
are 8o high is the imposition of a high indemn’ty bond stamp duty to be paid
by every shipper for every consignment ?

The Honourable Dr, Sir M. Axizul Huque: I am not aware of it.

Mr. Manu Subedar: With regard to (c), the Honourable Member has not
replied as to what plans or programme the Government have to increase tonna
to meet the increased traffic between India and the ne'ghbouring countries in
the Indian Ocean and Burma and other countries in the East ?

The Honourable Dr. Sir M. Axizul Huque: All these matters are being
considered but my friend should know 1hat there are insistent voices on the
other side, from the neighbouring benches, saying that we should have no
export. Yon caunot increase tonnage if there is to be no export.

Prol. N. G. Ranga: Will Government inquire into the matter?

"The Honourable Dr. Sir M. Axizul Huque: Yes, we are trying to do our
best.

Mr. Manu Subedar: Sir, a little while ago, the Honourable Secretary of the
Commonwealth Relations Department said that there were shipping difficulties
in connection with sending people to Burma. If the shipp'ng difficulties were
so acute, may I not enquire what steps Government are taking to increase
shipping in Eastern waters?

The Honourable Dr, Sir M. Axizul Huque: My friend is speaking as though
we are still in the midst of war. B8ince the war time terminated, the situation
has gradually become better and better and I think there must be a t'me lag
between the actual cessation of hostilities and the time when normal state
of things can be resumed. Tonnage does not mean only tonnage for the purpose
of sending men. Trade forms a very important part of it and it is with
reference to the trade that this question is being exam'ned.

Mr. Manu Subedar: I am sorry to persist in my question. I would like to

know what steps the Government of India have taken to inerease the tonnage
for trade in the Indian waters. '
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The Honourable Dr. 8ir M. Azizul Huque: I wunt notice of the question.

Mr. Manu Subedar: The question is already there in part (c).

Mr. President: As regards the spec.fic steps, the Honourable Member wants.
notice,

The Honourable Dr. 8ir M. Azizul Huque: In fact, I have answered that
question a few days before.

STEAMERS ON CoASTAL TERADE OF INDIA

270. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Mem-
ber please state how many steamers were taken during the war from companies
which were registered in India, or who were carrying on the coastal trade of
India, and how many of them have been returned?

(b) What arrangements have Government made for increasing the tonnage
in the Indian waters:
(i) by permitting companies to make purchases abroad;

(ii) by pressing for India’s claim for a substantial portion of enemy
merchants ships, which fell into the hands of the Allied Governments; and

(iii) by negotiation for purchase with the U.8.A., who are reported to have:
an enormous surplus?

The Honourable Dr. Sir M. Axizul Huque: (a) Fifty seven sea-going steamers
of Indian registry were requisitioned. Of these 10 were lost by war or marine
risk while under requisition; 33 were returned to the owners, and 14 are still
under requ’sition.

(b) (i) Government’s permission is not required for the purchase of ships
abroad by companies. Government are, however, giving all practicable
assistance to companies in making such purchases.

(ii) A claim on behalf of Ind'a for a share in the German merchant navy
was pressed at the German Reparations Conference in Paris last November.
A similar claim will be made in regard to Japanese ships in connect.on with
the Japanese reparations.

(ii) According to information at my disposal the plans of the United States
of America for the d'sposal of their surplus tonnage do not appear yet to have
been finalised. When ships of that country actually become avai'able for sale
it wouid be for intending purchasers to negoiiate direct with ship-owners in
America. The Government of India would, however, be glad to cons'der any
request for assistance from such purchasers.

Mr. Manu Subedar: What was the result of the effort of the Government of
India to get a portion of the merchant navy of Germany as part of the
reparations ? '

The Honourable Dr. Sir M, Azizul Huque: We pressed our claim slong with
others who pressed their claims. It was decided at the Conference that the .
German merchant navy avai'able for distribution among the countr'es entitled
to reparations should be distr'buted in proportion to the losses of merchant
ships suffered by the respective countries through German action. So far as
losses of India are concerned, they are negligible and therefore we are not
certain what we will get.

Mr. Manu Subedar: In other words, we have failed to get anything from
that direction.

The Honourable Dr. Sir M. Azizul Huque: In sp'te of the fact that the
losses of India are negligible, even if I give him delegation power, how can my
Honourable friend ask ‘Although I have not lost any ship, stll I must have
my share'? .

Mr. Manu Subedar: With regard to the 14 which are still under requisit'on,
may I know if these cannot be released for the civil population straight away.
May I know whether they are so very important for the mi'itary goods move-
ment that the civil population should still continue to be deprived of their use *
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The Honourable Dr. Sir M. Axisul Huque: I am not yet certain about the
positon. My impression is that a number of the ships are actually in service
for the purpose of suppiying the essential requirements of India but there are
certainly some ships which are requisitioned for defence purposes. We are
actively pursuing this and we are trying our best to de-requisition these as
800n as possible.

CoMPARATIVE RISE OF PRICES IN INDIA AND ENGLAND

271. *Mr, Manu Subedar: (a) Will the Honourable the Commerce Mem-
ber please state how many index numbers are maintained by the Government
of India and on what basis?

(b) Is it a fact that the prices, on which these index numbers are based,
are those fixed by Government?

(c) Is it a fact that the civil population was unable generally to secure
material at these prices beyond the meagre ration, or had to pay heavier prices
at the black market?

(tB Will Government give the comparative rise of prices in India and in
the United Kingdom?

(e) Have Government considered, and do they propose to give causes why
the rise of prices in India has, been very much heavier, and why India is a
wvountry suffering from very heavy inflation?

The Honourable Dr. 8ir M. Asizul Huque: (a) 55 series of index numbers
are maintained by the Government of India. Price indices are based on
quotations from seiected centres and profit indices on balance sheets of
companies. Index numbers for declared values of imports and exporte are
based on returns received from Collectors of Customs.

(b) No, Sir. They are based on prevalent market rates reported to Govern-
ment by Chambers of Commerce or similar bodies.

(¢) Government have no reason to believe that the public have generally
found it necessary to pay more than the controlled prices. for their essential or
rationed requirements.

(d) Between August 1989 and October 1945, wholesale prices in London as
measured by the Board of Trade Index Numbers rose by 78 per cent. while
during the same period wholesale prices in India as measured by the Economic
Advigser’s Index for all commodities rose by 144 per cent.

(e) The answer to the first part of the question is in the affirmative. As
regards the second part, the relatively greater rise in prices in Ind'a has been
due to a variety of factors which it would be impossible to explain briefly in
an answer to a question. Reference is, however, invited to paragraphs 45 and

46 of Br Jeremy Raisman's Budget speech in this House, on the 28th February
1044,

Mr. Manu Subedar: Since that Budget speech to which the Honourable
Member has referred, twelve months have passed and in view of the distress
to all classes whose incomes are fixed, in view of the very serious distress
exper'enced by all including Government servants, will Government make an
-effort to bring down these prices?

The Honourable Dr. Sir M. Azizul Huque: I am answering the question on
the pure economic plan as to what are the index figures but if my friend
wants to put a general question, it will have to be addressed to the different
Departments on different specific matters. Government has been pursuing a
policy of stab’lising prices as soon as possble.

Seth Govind Das: With respect to clause (c) of the question, does the
‘Government think that the people get things in the black market at less price ?

The Honourable Dr. Sir M. Azizul Huque: My friend is . probably more
aware of the black market than myself. '
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Purogases BY U. K. C. C. 1vy INDp1A

2732. *Mr. Manu Subedar: (a) Has the Honourable the Commerce Mem-
ber got 8 complete statement of the purchases made by the U.K.C.C. in this
country since the beginning of their operations? If so, what is the total ‘'value?

(b) Is it a fact that the operations of the U.K.C.C. were responsible for
increasing the evils of inflation in India?

(c) Have Government asked for any share of the profits made by the
U.K.C.C. in India, having regard to the special facilities given by Govern-
ment to the U.K.C.C. to carry on their business in India?

The Honourabls Dr. Sir M. Asisul Huque: (a) Yes, 8ir. The total value

is Rs. 18 crores 81 Jakhs.

(b) No, Bir.

(¢) The Honourable Member's attention is invited to the reply given on the
7th November 1944, to parts (b), (c) and (d) of his Starred Question No. 148.

Mr. Manu Subedar: What were the special facilities given to the U.K.C.C.?

The Homourable Dr. Sir M. Aszizul Huque: My friend has assumed that
special facilities have been given and has asked as to what are those facilities.

Mr. Manu Subedar: I want to know from my Honourable friend whether
import and export licenses were not freely given to the U.K.C.C., whether
wagon priorities were not freely given to them; whether exemptions from
certain taxes were not given fo them. What were the ofher facilities, if any?
Will not my friend make an effort, if not now, later in the session, to give me
a clear statement as to what were the facilities given to the U.K.C.C.?

The Honourable Dr. 8ir M. Azizul Huque: Sir, I would rather like mnotice
of this question as to what facilities they had. That will require an investiga-
tion from different Departments but here I am answering a question in which
he has himself assumed that they received special facilities. .

Mr. Manu Subedar: In view of the fact that this U.K.C.C. was a Corp
tion belonging to His Majesty's Government and it involves State {trading
which is liable to taxes in this country, may I not enquire whether Govern-
ment has claimed any share of the profits from the U.K.C.C?

The Honourable Dr. Sir M. Axzizul Huque: As regards taxes, it is not for me
to answer this question. It shou!d be addressed to the proper quarters. As
regards the profits, I did answer that we were not aware of the big profits that
the U.K.C.C. made.

Mr, Manu Subedar: Have not Government been aware that things like
sugar, paper, chemicals, and medicine purchased by the U.K.C.C. in this
country were sold elsewhere five and ten times the price, such as tea, sugar,
etc., which they bcught here, and why has this profit which belongs to India
been permitted by this Government to go to a foreign Corporation.

The Honourable Dr. Sir M. Aszizul Huque: My friend assumes that there
was a profit. I am not aware of this and to end all these discussions and
eritic'ems, I had a conference in Bombay in which the representatives of the
Chambers of Commerce were present and there I was supplied all facts which
did not show that heavy profits were made.

Mr, Manu Subedar: The facts are not in India; but from the Middle East
countries where the U.K.C.C. sent out these goods, it was for the Government
of this country to ascertain the facts as I am mentioning them. It is still
for my Honourable friend to ascertain whether the U.K.C.C. did not sell tea
and sugar in Persia and other M‘ddle East countries at five and ten times the
price they purchased here, and if all that was profit, why has Government
neglected the opportunity of sharing in that profit.

The Honourable Dr. 8ir M. Asizul Huque: I am not aware of them and
my friend puts the question about the extent of profit the U.K.C.C. made in
sugar and tea. I will certainly try and give an answer after collecting the facts.
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REPORT OF M10A ENQUARY COMMITTER.

278. *Shri Satya Narayan Sinha: (a) Will the Honourable the Labour
Member be pleased to state if he has received the report of the Mica Eunquiry
Comamittee presided over by Mr. Justice Reuben?

(b) Ie it a fact that the Committee have recommended that the ban on_tha
sale of crude and Bima Mica under the Mica Control Order shou'd be modified
if not altogether lifted?

(c) Are Government aware that the present ban on the sal_e of crude and
Bima Mica has led to the unemployment of several lakhs of mica labourers?.

(d) When do Government contemplate to lift the ban .on the sale of crude
and Bima Mica?

(e) When do they intend to publish the report of the Committee?

Mr. 8. 0. Joshi: (a) Yes.

(b) Yes.

(¢) No. .

(d) The question needs examination in the light of Mica Enquiry Com-
mittee’s report.

(e) Matter is under consideration, but the report will be publishéd as soon
arR copies are printed.

Prof, N. G. Ranga: Are we to understand from the answer to part (c) of
this question that several lakhs of Mica labourers are unemployed?

Mr. 8. 0. Joshi: We have no information that they are unemployed.
Babu Ram Narayan Singh: In view cf the fact that as a resnlt of the Mica

Control Order several lakhs of people have been thrown out of employment,
may I know in whose interest Government intend to regulate the Mica trade?

Mr, 8. 0, Joshi: We have no information as to the number of people thrown
out of employment. The only persons likely to be affected ‘were the small

traders. But it was expected that most of them would have found employ-
ment esewhere,

Prof. N. G. Ranga: Has Government done anything to help this Mics
industry ?

Mr. 8. 0, Joshi: Government is doing.
Prof, N, G, Ranga: What is it?

Mr. 8. 0. Joshi: That is now under consideration and steps will be taken in
the light of the recommendations made by the Committee.

Prof, N. G. Ranga: Does it not mean that Government has not been doing

anything till now? They have now appointed & committee and awsiting its
report.

Mi, President: Order, order,

Babu Ram Narayan Singh: What is the underlying policy of Government in
regard to the Mica Trade?

Mr. 8. 0. Joshi: It is broad a question to be answered ss supplementary.

Babu Ram Narayan 8ingh: Isn't it a fact that in this Mica business the Gov-

emment of India is playing into the hands of one Mr. Wateon. the Manager
of the American Christian Company of Pamama?

Mr, 8. 0. Joshi: T have no information.

Mr, President: Next question.

Mr, Geoffrey W, Tyson: Will the Govérnment make enquiries whether the
<ompany referred to has not been sold to Indian interests? *

Mr. 8. 0. Joshi: Enquiries will be made.



STARRED QUEBTIONB AND ANSWERS 1001
ECONOMIC SANOTIONS AGAINST SOUTH AFRIOA.

274. *Seth Govind Das (on behalf of Maharajkumar Dr. 8ir Vijaya Ananda):
Will the Secretury, Commonweaslth Relations Department be pleased to state
if it is & fact that Mr. Amery, the former Secretary of State for India, prevent-
od the Indian Government from imposing economic sanctions against South
Africa?

Mr. R. N. Banerjes: No.

¢Several Honourable Members raised their voices at the answer ‘‘No.’’)

My, President: Order, order.

Seth Q@ovind Das: Does the Honourable Member deny that no communi-
cation has been received by the Government of India from the Secretary of
Htate ?

Mr, R. N. Banerjee: That is quite a different question. The question is
whether the Secretary of State asked us not to enforce sanctions.

Prof. N. G. Ranga: Have you information that the Secretary of State for
India has sent & communication to the Government of India that they were
contemnplating to impose economic sanclions against South Africa?

Mr. R. N. Banerjed: It will not be in the public interest to make sny fur-
ther statement on the subject.

Seth Govind Das: Hear, hear!

Mr. President: Order, order.

DETENTION OF INDIANS FOR COLLABORATION WITH ENEMY

275. *8eth Govind Das: (a) Will the Becretary, Commonwenlth Relations
Department be pleased to stute if it i8 & fuct tvhut a very large number of
Indians are behind the bars in Malaya on a charge of collaboration with the
enemy?

(b) If the answer to (a) is in the affirmative, what is the number of such
persons detained at present? )

(c) What facilities are being given to these persons for securing proper
legal assistance and getting in touch with their relatives and friends in India?

Mr. R. N. Banerjee: (a) and (b) Our information is that at present 24
Indians are in detention. Out of these two have been convicted of charges
of causing hurt with intent to extort confession, five are detained on charges
of collaboration and the rest, on charges of collaboration and brutality, torture
or cruelty.

{¢) The Government of India is providing legal assistance. These persons
are allowed to correspond with relatives and friends in India. Local relatives
and friends are also allowed to visit them.

Seth Govind Das: How much till now has been spent by the Government
of India in giving them legal assistance?

Mr. R. N. Banerfee: I cannot say how much has been spent actually np to
date. But as 1 expiained the nther day to the House our representative has
ample authority to incur any exnenditure that he considers necessary and
reasonable for giving relief to Indians,

Bhri Sri Prakasa: Is it u fact that Government is defending persons in
Malaya for just such offences for which they are prosecuting them in India?
Mr. R. N. Banerjee: I am sorry I could not follow the question.

Seth Govind Das: Ig it a fact that certain relatives of these people in
Malaya who are living in India wanted to go to Malava and they were not
given proper facilities to go there?

M:. R. N. Banerfee: T have had no such oase brought to my notice and
there is no reason why it should be so-
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Shri Sri Prakasa: 1 was asking whether it was not & fact that the very
offences which the Honourable Member says men in Malaya have committed,
for which they are being defended, have been committed by others for which
the Government of India is prosecuting them in the Red Fort and eisewhere?
How is it that Government defends persons at one place for the very offence
for which it prosecutes at another place?

(Mr. P. Mason and Mr. R. N. Banerjee were seen consulting together.)

Shri 8ri Prakasa: Let both answer together!
Mr. B, N. Banerjes: That is a remarkable instance of impartiality!

Mr. President: Next question,

SHADOWING OD SUSPECTED PERSONS FOR SO-OALLED COLLABORATION WITH
EnExy.

276. *Seth Govind Das: Will the BSecretary, Commonwealth Relations
Department please state if it is a fact that in Malaya and Burma persons who
bhad received clear certificates of exoneration from law courts after having
been kept confined for a long time for the so-called collaboration with the
enemy, continued to be shadowed and suspected and were unable to resume
their normal avocations? If so, what were the reasons in general?

Mr. R. N. Banerjee: No such cases have come to our notice.

COLLABORATION WITH ENEMY OF Ao BrrTise PostaL OFFIORR

277. *Seth Govind Das: (a) Will the Secretary, Commonwealth Relations
Department please state if it is a fact that a British Postal Officer was compelled
by force of circumstances to organise the Japanese Postal Bavings Bank in
Malaya and Burma and persuade Indians to put their money in it?

(b) If the answer to (a) is in the affirmative, does this officer stand charged
with collaboration with the enemy? Has his case been decided? If so, with
what resulta? .

". Mr. R, X, Banerjee: (a) and (b) Government have no information ‘but neces-
sary enquiries will be made if the Honourable Member can furnish further details

regarding the Officer.
INDIAN LABOURERS FROM BURMA TO SINGAPORE

278. *Seth Govind Das: (a) Will the Secretary, Commonwealth Relations
Department please state if it is a fact that the Japanese had taken a very large
number of Indian labourers from Burma to Singapore? If so, what was their
total number? Out of that how many have returned back, and how many are
still missing?

(b) What arrangements have been made or are being made for the families
and dependants of the missing Indian labourers who were left at the mercy of
the cruel and unscrupulous enemy?

(¢) Do the Government of India propose to exercise its influence on the
respective Governments of Malaya and Burma for the benefit of their depend-
ants who are victims of dire penury and disease these days?

Mr. B. N. Banerjee: (a) A large number of Indian labourers had been tak
by the Japanese from Burmsa; but no informati i od
.ubae:;;uent f?tf Ii: :anai]able. rmation about f.he:r number and

and (c urma, cases deserving of assistan i
Labour Welfa.rg Departm_ent of the Govegnment of Bc:r::: d?’:lgia?ullal?oyu:r:
of any description found in Malaya get the benefit of British Milita Adminis.
mﬁgn : ;el&giaf ca;mt;ﬁs n&r!d a.x-elgwe:lh relief from the funds placed by the Govern-
ment of Indis a e disposal of their Representative.
both countries are keeping an eye on luchpoaul. ve- Our Representatives in



STARRED QUESTIONS AND ANSWERS 1003:

Seth Govind Das: Is it not a fact that the funds which have been kept with
representative of the Government of India are very meagre?

Mr, BR. N. Banerjee: Not at all. As I explained just now, he has got full
discretion to incur any expenditure that he considers necessqry and reasonable
to grant relief.

(b) WRITTEN ANSWERS

Loss To INDIANS IN MALAYA DUE TO CHANGE OF CURRENOY

279, *Seth Govind Das: (a) Is the Becretary, Commonwealth Relations.
Department aware of the fact that Indians in Malaya have lost very heavily

due to the change of currency on two occasions on account of the change of
Government ?

(b) Have the Governments of Burma and Malaya exchanged or do they
propose to exchange the Japanese currency which remained with the Indians
in Malaya and Burma after the capture of these places from the hands of the
Japanese? '

Mr, R. N. Banerjee: (a) Reports have been received that owing to invalidation.
of the Japanese currency, many Indians in Malaya have been put to loss.

(b) As regards Malaya, the reply is in the negative. Information regarding
Burma is being collected and will be furnished when received.

IMPORT OF CoSMETICS, ETC., FROM U.S.A. .

280. *Mr. Vadilal Lallubhai: (8) Will the Honourable the Commerce Member
be pleased to state whether it is a fact that ordmary consumer’s goods such as
cosmetics, - processed foods, ete., are allowed to be importéd from the U.S.A.
although such goods can easily be imported from the sterling ared, and thaf§
a very restrictive policy is followed in granting licences tor import of plant and
machinery from the Dollar Area?

(b) If the reply to (a) is in the affirmative, why is dollar exchange being
frittered away in this manner and not being preserved for importing capital
goods?

(c¢) Is it & fact that dollar exchange is not being made available for capital
equipment to the extent that it is possible?

The Honourable Dr. Sir M. Asxizxul Huque: (a) No, 8ir. Licences for imports
from the United States of America of goods of consumer type as well as of
plant and machinery are issued to the extent that is considered essential,
having regurd to the possibility of supplies from the sterling arem and local
production. Moreover, in the case of consumer goods the necessity for main-
tenance of pre-war trade connection is kept in view.

(b) Does not arise.

(c) Dollar exchange for the purpose of capital equipment is being made
available as required to satisfy the principles mentioned in (a) above.

PURCBASE OF WEEAT BY UNITED PROVINOES GOVERNMENT

281. *8hri Sri Prakasa: (a) Will the Secretary, Food Department be pleased

to state the amount of wheat purchased by the Government of the United
Provinces for the year 19457

(b) When and at what prices was wheat sold at Government Ration shops
at various periods of the year?

(c) Was the price increased from time to time?

(d) What was the amount of profit made by Government by the sale of
wheat? .

Mr, B. R. Ben: An enquiry has been made from the U.P. Government and
the information will be laid on the table of the House when received.
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282. *Shri Sri Prakasa: (a) Will the Secretary Food Department be pleased
to state the price of wheat in Delhi in ordinary Ration Shops and in shops
meant for Government Servants?

(b) Has the price of wheat in any of these shops been increased with effect
from February 1, 19467 1f so, what are the reasons for this increase? :

(¢) What profit, if any, do the Government of India expect to make by such
.increase of price?

Mr. B. R. Ben: (a) The retail price of wheat at all ration shops is Rs. 10/ 1%
per vaund. Wheat 18, however, sold to Government servants drawing Rs,
or Jess at a ooncession rate of Rs. 9/8/- per maund, the balence being paid
to the retail dealers by Government.

(b) No.
(¢} Does not arise.

CENTRAL ADVISORY BOARD OF EDUCATION

283. *8hri Sri Prakasa: (a) Will the Education Secretary be pleased to state
‘the number of times the meetings of the Central Advisory Board of Education
are held on an average per year? _

(b) When were the meetings of the Central Advisory, Board of Education
last held?

(¢) Did pot the dates clash with the opening of the present session of the
Assembly ?

(d) Were the members of this Assembly, ¥ho were members of the Bourd
-also, unable to attend it because uf this clash?

(e) Will the Department in future, so arrange these meetings, if held outside
Delhi, that they do not coincide with the dates of the Assembly?

Dr. John Sargent: (a) One.

(b) On the 24th, 25th and 26th January, 1946.

{c}) Yes.

(d) No. With the dissolution of the previous Assembly, the representa-
tives of that body ceased to be members of the Central Advisory Board of
Education. The two gentlemen in question were however invited by the
‘Cheirman to attend the meeting as observers. -

(e) Yes; this is usually done. On the last occasion, the dates were fixed
so as to suit the conveuience of the Mysore Government whose guests the
Borrd were. At the time, it was hoped that they would not clash with the
-dates of the Budget Session of this Assembly. When the dateg of this
Assembly Bession were announced the question of changing the dates of the
mectings of the Board was carefully considered but it was not found practicable.

ESTABLISHMENT OF CONSULAR AND COMMERCIAL AGENCIES

284, *Sri M. Ananthasayanam Ayyangar: Will the Honourable the Commerce
‘Member p.ease state:

(a) the foreign countries which have consular or commercial agencieg in
India of any kind;

(b) whether in those countries India is represented officially by any consular
or trade or commercial representatives; and

(c) whether Government is considering the question of establishing such
agencies in all countries which are represented in India, and in other eountries
algso where it mav be possible to do sn?

The Honourable Dr. 8ir M. Azizul Huque: (a) and (b) A statement showing
‘the foreign countries which have consular or commercial representation in India
-and those in which India in represented officielly by consular or trade repre-
-sentatives is placed on the table.

(¢) The reply is in the affirmative,
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Statement sho ring the foreign countries which have consular or commercial representation in India
and indicating whether India has arranged for reciprocal representation in those countries.

Whether India
Name of the country Kature of representation has reciprocal
representation
Afghanistan Direct representation Yes
Argentine Post is vacant Yes
Australia Direct representation Yes
Belgium . ditto Yes
Bolivia ditto Yes
Brazil . . ditto Yes
Canada . . . ditto Yes
Ceylon . ditto Yes
China . . ditto Yes
" Oolombia ditto Yes
" Costa Riea . Post is vacant Yes
‘Cuba . . Direct representation No
Qzechoslavakia ditto No
Denmark Consulate has no offivial status at No
nt, oconsular privileges No
mgoontmued as an aot Yes
Dominion Republic . Direct l'epl'eaanMio_n No
Ecuador . . ditto Yes
Egypt ditto Yes
France ditto Yes
Greece . ditto .No
Hayiti . . ditto No
Tran . . . ditto Yes
Iraq . . . ditto Yes
Liberia . . Post is vacant No .
Luxemburg . ditto Yes
Mexico . . . ditto No
Monaco . . . ditto Yes
Nepal . . . Direoct representation Yen
Netherland . . ~ ditto Yes
Netherlands Eaat Indies ditto No
Nicaragusa . . ditto Yes
Norwoy . . . ditto No
Panama . . . Amerioan officers are in charge .of No
Panama’e intbreets.
Poland Post vacant No
Portugal Direct representation Yes
Balvador . Post is vaccant Yes
Bouth Africa . Direct representation Yea
Spain . . ditto Yer
Bweden - . ditto No
Bwitzerland ditto Yes
Turkey . . . ditto Yes
UK. . . . ditto Yes
U.8. A, . . . ditto Yes
U.S.8.R. . . ditto No
Uruguay . . Post is vacant Von




SHORT NOTICE QUESTION AND ANSWER

PeERMISSION To LADY TILAK TO RETURN FROM BURMA

8ri B. Venkatasubba Reddiar: Will the Secretary for Commonwesalth Rela-
tions be pleased to state: .

13 N (a) if the attention of the Government has been drawn to an
99N article under the heading '‘The Black’ and ‘‘White Lists’’ on page
5 of the Hindustan Times, dated the 11th February, 1946;

(b) if the Government is aware that the lady (Mrs. Tilek) is actually starv-
ing and has none to take care of her in Burma and has po means of maintaining
herself; and

(c) if the Government will permit her to come to India and join her husband
at & very early date?

Mr. B. N. Banerjee: (a) Yes.

(b) and (c) Our Representative with the Government of Burma has been
instructed to take up actively with that Government all cases of stranded
Indians anxious to return to India and to secure ne facilities for them.
Government have no information about Mrs. Tilak's oondition, but agreed on
the 28th December in reply to a reference from the Military Authorities in
Burma, to her repatriation in a ship due to sail from Rangoon early in January.
They have heard nothing further of her case, and are now instructing their -
Representative to contact her, give her such assistance as she may require imme-
diately and take action to expedite her return to India.

8ri M. AnanthaSayanam Ayyangar: May we know what has happened to
the ship?

Mr. R. N. Banerjee: I have no information.

8Shri Sri Prakasa: Will Government please state the special circumstances
in which Mr. Tilak was brought from Burma to India?

Mr. R. N. Banerjee: I require notice of that question.

. 8ri M. Ananthasayanam Ayyangar: May we know if the steamer sailed
from any of the ports of Burma?

Mr, R. N. Banerjes: I have no further information,

Shri Sri Prakasa: Will Government take proper steps to see that Mrs. Tilak
and ber baby are provided for till & ship sails?

Mr. R. N. Banerjee: 1 would refer the Honourable Member to the reply
to purts (b) and (c) of the question.

Sri M. Ananthasayanam Ayyangar: May we know if any allowance is being
given to her and her child?

Mr. R. N. Banerjee: 1 have no information.

DECLARATION DIRECTING CERTAIN BUDGET HEADS OF EXPENDI-
TURE OPEN TO DISCUSSION BY THE LEGISLATIVE ASSEMBLY.

Mr, President: I have to inform Honourable Members that His Excellency
the Governor General has passed an Order under sub-section (8) of section
67A of the Government of India Act, as set out in the Ninth Schedule to the
Government of India Act, 1985, directing that the heads of expenditure speci-
fied i1 that sub-section, other than those specified in claure (v) thereof, will
be open to discussion by the Legislative Assembly when *the Budget for the
year 1946-47 is under consideration.
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APPOINTMENT OF THE HONOURABLE SIR EDWARD BENTHALL TO
PERFORM EUNCTIONS OF THE FINANCE MEMBER AT RAILWAY,
BUDGET GENERAL DISCUSSION,

Mr. President: I have also to inform Honourable Members that His Excel-
iency the Governor General has, under rule 2 of the Indian Legislative Rules,
been pleased to appoint the Honourable Bir Edward Benthall to perform the
funcuions assigned to the Finance Member under rule 48 of the said Rules on
the occasion of the general discussion appointed for Wednesday, the 20th
February, 1946, of the statement of the estimated annual expenditure and
revenue of the Governor General in Council in respect of Railways.

ELECTION OF MEMBERS TO STA-NDING COMMITTEE FOR
COMMERCE DEPARTMENT

Mr, Pregident: I have also to inform the Assembly that upto 12 Noon on
Monday, the 11th February, 1946, the time fixed for receiving nominations
for the Standing Committee for the Department of Commerce, eleven nomina-
tions were received. Subsequently one Member withdrew his candidature. As
the number of remaining candidates is equal to the number of vacancies, I
declare the follewing Members to be duly elected to the Committee for the
unexpired portion of the current financial year and the financial year 1946-47:
(1) Mr. E. L. C. Gwilt, (2) Mr. Sukhdev Udhowdas, (3) Mr. Ananda Mohan
Poddur, (4) Mr. Krishng Chandra Sharma, (5) Mr. Rohini Kumar Chaudhuri,
(8) 1iai Bahadur D, M. Bhattacharyya, (7) Captain Sardar Harendra Singh,
(8) Mr. Ahmed Ebrahim Haroon Jaffer, (9) Mr. M. J. Jamal Moideen Baib, and
(10) Seth Yusuf Abdoola Haroon.

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR
INDUSTRIES AND SUPPLIES DEPARTMENT

Mr. President: I have further to inform the Assembly that upto 12 Noon
cn Monday, the 11th February, 1946, the time fixed for receiving nominations
for the Standing Committee for the Department of Industries and Supplies,
eleven nominations were received. Subsequently one Member withdrew his
candidature. As the number of remaining candidates is equal to the number
of vacancies, I declare the following Members to be duly elected to the Com-
mittee for the unexpired portion of the current financial year and the financial
vear 1946-47: (1) Mr. A. C. Inskip, (2) Mr. T. A. Ramalingam Chettiar, (3) Mr.
Vadilal Lallubhai, (4) Mr. Gauri Shankar Saran Singh, (5) Mr. Manu Subedar,
(6) Rai Bahadur D, M. Bhattacharyya, (7) Lt.-Col. Dr, J. C, Chatterjes, (8)
Khan Bahadur Hafiz M. Ghazanfarulla, (9) Mr. Ali Asghar Khan, and (10)
Shaikh Rafiuddin Ahmad Siddiquee.

Sir Gurunath Bewoor (Secrefary, Posts and Air Department): Bir, in the
coutse of replies to supplementary questions yesterday, I made a statement
with regard to the alleged notice of strike given by the All India Union of
Postmen and Lower Grade Staff. I then stated that the Director General had
not yet received any such notice. That statement was strictly correct at the
time T made it; but I subsequently came to learn that at 12-80 P.M., the
Director General had received by post a communieation from Bombay, dated
the 12th February—a communication purporting to be a notice of strike-under
Rule B1A of the Defence of India Rules and under section 15 of the Trade
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Disputes Act. I am taking the earliest opportunity of removing any wrong
impression that may have been created in this House that no no had been
received. We are taking the necessary action in that connection, but I think
it my duty to inform the House of the facts of the case.

Srijut Dhirendra Kants Lahiri Ohoudhury (Bengal: Landholders): I just
want to know if the strike notice, which was received by the Direotor General
wag from the All India Postal and R.M.8. and Telegraph Union or from the
Bon.bay branch or what. The Honourable Member has not informed us of
that fact.

Sih Gurunath Bewoor: The notice is sent by the General Secretary, and
purports to be from the All India Postmen and Lower grade B8taff Union.
Bomhay is its headquarters but it is in an all-India union.

ELECTION OF MEMEERS TO ALL-INDIA COUNCIL FOR TECHNICAL
EDUCATION

Dr. John Sargent (Secretary, Education Department): B8jr, I beg to move:

“That the Members of this Assembly do proceed to elect, in such manner as may be
approved b:* the Honourable the President, two persons from among their own number to
be members of the All-India Council for Technical Education constituted by the Govern-
ment of India.”

Perhaps since this is a new body on which this House has not previously been
asked to appoint any representatives, you will allow me to say a word or two in
explanation of its wims and objects.

This Council has been constituted by the Government of India at the end
of last year in view of the recommendation contained in the plan prepared by
the Central Advieory Board of Education for Post War Development in educa-
tion, that there ought to be an All-India body capable of surveying the needs
of the country as a whole for advanced technical education and for advising
the Central Government and Provincial Governments, universities and other
bodies responsible for this branch of education as to the best way of satisfying
those needs. The Council has not yet met, but we hope it will meet in the
very near future. In fact it would have met before now, but we have had to
wait for the appointment of representatives of this House upon it. I should
be delighted to give any further information about the constitution of the
Council. What of course the council will be able to achieve is all in the future
at the moment.

Mr, President: Motion moved.

““That the Members of this Assembly do proceed to elect, in such manner as may be*
approved b the Honourable the President. two persons from among their own number to
he members of the All-Indin Council for Technical Education constituted by the Govern-
ment of India.” : ’

Mr. President: To this motion there is one amendment by two different
Members—Mr. Sinha and Prof. Ranga. T am afraid the amendment will not
be in order for the simple reason that this is not A committee of the House, but
a committee which, as the Honourable the Education Secretary has stated just
now, constituted by the Government of India: and the constitution of the com-
mittee is prescribed by some notification of the Government of India: further,
the committee consists of various representatives from other bodies. 8o long as
that eonstitution and the notification stand, the number of representatives froin
this House . . . . . .

Prof. N. . Ranga (Guntur cum Nellore Non-Muhammadan Rural): 8ir, T
submit . - . . . -

l{r} Prasi-dent: The Honourable Menther will first please try to understand
the point which I am placing before the House and then T am prepared fo hear
him and any other Member on the subject. But T do not think the point eed



.I ELECTION OF MEMBERS TO ALL-INDIA COUNCIL FOR TECHNICAL EDUCATION 1009

take long at all. The long and short of it is that, the committee is constituted
by an independent authority; and on that committee, representation is given to
this House to the extent of two Members. Therefore the only thing that this
House can do, at this stage, will be to elect two representatives as provided for
by the constitution of that committee. If they want a change in the constitution
of the committee, then that constitution will have to be alvered and the prope:
procedure will be a motion for a recommendation to the Government of India to
change the constitution of the committee. That is how, I believe, the position
stands. Therefore, the amendment to increase the membership from two to
five will not be in order. That is what I feel, but with a view to enable Mem-
bers to have their say on this subject, I do not declare it just now as being out
of order. Is that the position?

Dr. John Sargent: Sir, 1 am afraid as a very young member of this Honour-
able House I cannot speak with any authority on procedure, but the difficulty

which you have stated is correct.

Mr. President: What I want to know from the Honourable Member is
whether this committee is constituted by the Government of Indis . .

Dr. Jonn Sargent: Yes, Sir.

Mr. Prosident: . . . . and whether it is constituted by a separate notifica-
. tion. Will he please read the notification or tell the House the constitution
of the committee?

Dr. John'Sargent: T do not think T need read out the whole of the notifica-
tion. In the notification it is stated ‘that the council will contain two Members
of the Legislative Assembly, elected by the Legislative Assembly’. I may say
that I should be glad if the difficulty can be got over as we are most anxious to
enlist the interest of this House in education. If there had been no technical
difficulty, I would: have gladly accepted the amendment,

Mr., President: Tt is not the question of willingness or otherwise of the
Government; it is a question of procedure.

Mr. M. Asat Ali (Delhi: General): T am very glad, 8ir, that you have
clarified the position as far as your interpretation of the constitution is concerned.
But it appears that my Honourable friend, Dr. John Sargent, who represents
the Education Department in this House is not unwilling to consider the recom-
mendation of this House, and even if there were any technical difficulty in the
way, the amendment, which is now proposed, should be considered in order that
it may have the affect of making a recommendation to the uppropriate authority
to reconsider the situation and change the rules if necessary. After all it is but
only proper that when a proposition comes before this House, this House
should express its wishes in whatever manner it feels it should. If your inter-
pretation is correct, Sir, we may not be in a position immediately to add iwo
_or three more members to the constitution of the committee, but it will remain
on record and if it remains on record it is quite possible that within a short time
we may find that the authorities concerned have reconsidered the position and
the whole situation has changed, and to that extent I feel that the amendment
which has been proposed should not be ruled out of order.

Mr, President: I am afraid T am not able to agree with the Honourable the
Deputy Leader, that the amendment should be permitted. The House will get
an opportunity of expressing its views when the motion is being discussed, but
there is & shorter procedure to attain the objective. As the Honourable the
Education Becretary has expressed his willingness to have five members, the
present motion, as also the next motion, may stand over for the time being, the
potiﬁcation may be revised in the meanwhile, and then the motion may come
in and the amendment permitted. That will be the best course, I think.

Dr. John Sargent: I welcome that suggestion, Sir. )
Mr, President: Then consideration of the motion which has been moved is
postponed. The next motion will be moved later on and not now.



FACTORIES (AMENDMENT) BILL (

Mx, 5. 0. Joshi (Government of India: Nominated Official): 8ir, I move
for leave to introduce a Bill further to amend the Factories Act, 1984,
Mr. President: The question is:

““That leave be granted to introduce a Bill further to amend the Factories Act, 1034.”
The motion was adopted.

Mr. 8. 0. Joshi: Sir, T introduce the Bill.

TRANSFER OF PROPERTY AND SUCCESSION (AMENDMENT) BILL
The Honourable Sir Asoka Roy (Law Member): 8ir, I move:

“That the Bill further to amend the Transfer of Property Aot, 1883, the Hindu Dis-
e

‘];osit-tipn of Property Act, 1916, and the Indian Succession Act, 1925, taken into oconsi-
eration.’’

Honourable Members have, I believe, read the Statement of Objects and
Reasons which sets out briefly the case for the Bill. Section 118 of the Indian
Succession Act provides that where a bequest is made to a person not in exist-
ence at the time of the testator's death, subject to a nrior bequest contained in
the will, the later bequest shall be void unless it comprises the whole of the
remaining interest of the testator in the thing bequeathed.

In relation to transfers, a similar provision is contained in Section 18 of the -
Transfer of Property Act, 1882. Before the decision of the Pri Council in
Sopher v The Administrator General of Bengal, to which reference has been
made in the Statement of Objects and Reasons, section 13 of the Transfer of
Property Act and section 118 of the Indian Succession Act were construed by the
legal profession in India, particulerly in the Presidency towns, to mean that an
interest created in favour of an unborn person must, at the date it rests in
such unborn person, be the whole remaining interest of the settlor or the testator.
According to this construction, trusts were created and wills made giving a life
estate to a child in existence and on the death of such child giving the corpus
of the estate to the children of such child, who at the date of the settlement or
the death of the testator may be unborn and who may survive the life tenant.
The judgment of the Privy Council in Sopher’s case was passed on the 8th
March 1944 and the Privy Council laid down that if under a bequest in the
circumstances mentioned in Section 118 of the Indian Succession Act there is
a possibility of the interest’ given to a beneficiary being defeated either by a con-
tingency or by a clause of defeasance, the beneficiary under the later bequest
does not receive the interest bequeathed in the same unfettered form as that
in which the testator held it and the bequest to him does not therefore comprise
the whole of the remaining interest of the testator in the thing bequeathed.

T need not trouble the House with the facts of that particular case in detail.
But T will read a portion from the head note of the case reported in 71 Indian
Appeals at page 93.

““Acecrdingly, where, on the construction of a will, bequests of income of the residuary
ertate to unborn grandchildren of the testator during his widow's life-time were contingent
on their surviving their fathers, to whom prior bequests of the income had been made, and
subgequent bequests to the unborn grandchildren after the widow's death of the corpus of
the residuary estate were subject to the double contingsncy of their attaining the age of
eighteen years and of also surviving their fathers the bequests to the unborn grandchildrem
were void under section 113 of the Indian Buccession Act since they did not comprige all
the interest of the testator in the thing bequeathed'’.

Honourable Members will note that the Privy Council were giving an inter-
pretation or meaning to the words ‘‘the whole of the remaining interests of the
testator in the thing bequeathed”. After the Privy Council judgment, the
Bombsy High Court has had occasion to consider Bection 118 of the Indian
Succession Act and Section 18 of the Transfer of Property Act: and the Bombay
High Court has eonstrued the decision of the Privy Council in a m r which
makes creation of trusts in favour of unborn persons almost i_mpgig&?e. The
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igh Court of Bombay has expressed the opinion that even a power of revocation,
which is a common provision in deeds and trusts or a provision made for the
management of the interest of the unborn persons after their birth and during
their minority, had the effect of derogating from the entirety of the remaining
interest which is required by these sections to vest in the unborn person and of
making the trust void.
Sir, the decision of the Privy Council and the Decision of the Bombay High
Court have had the effect of unsettling titles to properties of large value in &
great number of cases.

I may. remind the Honourable Members of this House that the object of
Bections 18 and 14 of the Transfer of Property Act and Bections 118 and 114 of
the Indian Succession Act is to prevent an estate being tied up for a length of
time which is considered by the Legislature to be against public policy. The
rule against perpetuity contained in Section 14 of the Transfer of Property Act

" and 114 of the Indian Succession Act is one of the provisions designed to attain
that object. The rule about giving an estate to unborn persons which does not
comprise the whole remaining interest of the Bettlor or tesfator therein is another
limitation. 8ir, the rule contained in Section 18 of the Transfer of Property
Act and Section 118 of the Indian Succession Act is somewhat analogous to the
English common law rule laid down in the case of Whitby » Mitchell to which
reference has been made in the Statement of Objects and Reasons. That rule
of the English common law has now been abolished by Section 161 of the Law
of Property Act 1925. The only limitation now existing in English law is the
rule against perpetuity which is analogous to the provisions of Section 14 of the
Transfer of Property Act and Bection 114 of the Indian Succession Act.

8ir, in the present state of Indian society, T think Honourable Members will

agree that it is not necessary to continue to fetter the Indian settlor’s or testa-
'Iior's right of disposition in a manner beyond that affected by the rule against
perpetuity. Moreover, Sir, as I pointed out, having regard to the interpretation
now given to the words ‘‘the whole of the remaining interest’’ found in this
section by the Privy Council and the Bombay High Court, Section 13 of the
Transfer of Property Act and Section 118 of the Indian Succession Act have
become almost unworkable and the retention of these two sections on the
Indian Statute Book is likely to give rise to a large volume of litigation. 1
understand there is a large volume of litigation now pending in the Bombay
Courts.

The necessity for this Bill was first pressed on the Government of India by
the Incorporated Law Society of Bombay. The views of Provincial Govern-
ments, High Courts and important legal bodies were accordingly invited on the
proposal and the replies received show that a large majority of the authorities
¢onsulted are in favour of the proposal. Honourable Members will have noticed

Mr. Sasanka Sekhar Sanyal (Presidency Division: Non-Mubammadan
Rural): On a point of information, will the Honourable Member please state
whether such information received by the Government have been circulated to
Members of the House?

The Honourable 8ir Asoka Roy: No.

Mr. Sasanka Bekhar Banyal: Why not, Sir?

The Honourable Bir Asoka Roy: .. .. . .. that care has been taken to
safegusrd any interest acquired by any person for valuable consideration befors
the commencement of this Act. I find Sir, on the paper a notice of an amend-
ment tabled by 8ir George Spence. He has suggested the addition of certain
words in Clause 5 of the Bill which are intended to make the position clear with
regard t:i) the decree. T shall be prepared to accept that amendment when it
lﬂ move

Clanse 8 of the Bill relating to the Hindu Disposition of Property Act, 1918
is merely consequential on tha omission of Sectlon 118 of the Indian Suecessmn

Act 1985. -
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I desire only to add that this Bill does not affect the Muslim community in
any way inasmuch as the provisions which are now sought to be repealed never
applied to members of that community.

Sir, I find a8 number of amendments tabled and ] notice that M_r.
Ananthasayanam Ayyangsr has an amendment to the effect that the Bill
should be referred to a Select Committee. : .

Well, Sir, if there is any general feeling amongst members of the House that
this Bill should be referred to a Select Committee, I shall be prepared to accept
the motion for reference to Select Committee. 8ir, I move.

Mr. President: Motion moved:

“That the Bill further 4o amend the Transfer of Property Act, 1882, the Hindu Dis-
osition of Property Act, 1916, and the Indian Buccession Act, 1925, be taken into consi-
eration."’

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districte and Chittoor:
Non-Muhammadan Rural): 8ir, T beg to move:

““That the Bill be referred to a Select Committee consisting of . . . . . . . .. "

Mr. Sasanka Sekhar Sanyal: Sir, on a point of order. What about the

motion for circulation?

Mr. President: Let them all be moved and then I shall put them to vote.
There are two motions - . . . . . .. ’

Sri M. Ananthasayanam Ayyangar: I do not press my motion for circulation,
Bir.

Sir, I beg to move:

“That the Bill be referred to a Select (lommittee consisting of Mr. Manu Bubedar,
Mr. Sasanka Sekhar Banyal, Shri Sri Prakasa, 8ir Mohammad Yamin Khan, 8yed Ghulam
Bhik Nairang, Sir Cowasjes Jehangir, and the Mover, with instructions to report by Friday,
the 15th March, 1946, and that the number of mambers whose presence shall be necessary to
constitute a meeting of the Committee shall be five."

Mr. President: Motion moved:

“That the Bill be referred to a Select Committee oconsisting of Mr. Manu Subedar,
Mr. Basanka Sekhar Sanyal, Shri Sri Prakasa, Sir Mohammad Yamin Khan, S8yed Ghulam
Bhik Nairang, 8ir Cowasjee Jehangir, and the Mover, with instructions to report by Friday,
the 15th March, 1946. and that the number of members whose presence shall be necessary to

constitute a meeting of the Committes shall be five.”

Mr, Buu:hn%ehhn Sanyal: I do not went to move my motion.

Sri M. Ananthasayanam Ayyangar: Therefore it is clear that I ought not to
make a long speech. 8ir, Sections 13 and 14 of the Transfer of Property Act
have been intended as a safeguard against tieing up of property in perpetuity.
Section 14 refers to a point of time and Section 13 refers to the extent of pro-
perty that is bequeathed beyond the present life, if it is to be extended to an
unborn person. Bection 18 lays down that the entire property shall vest in tha
unborn person, that it ought not to be carried over. That is sought to be
abrogated by this Bill. Section 18 has been there in the present Act since its
inception in 1882. "Ever since it has been working quite well. Recently it is
true that in view of the decision of Their Lordships of the Privy Council some
learned Judges of Bombay have doubted the validity of certain transactions
which have been carried out in the Presidency of Bombay. Therefore it has
necessitated the framing of this Bill. But the remedy is too drastic. To mee$
the requirements, to get over the difficulties suggested by Their Lordships of
the Privy Council, that in case of a trust involving an unborn person with a
carry over, if that person who is expected to come into existence is not born,
that property might vest in the settlor’s children. That has been found to be
conirary to the provisions of Section 18. No doubt it works great hardship.
One cannot be sure that the child who is unborn, for whose benefit a settlement
is expected to take effect, that child might or might not be born, in which case
there is further provision that that property should be made over to the sattlor’s
ehildren. That is in conflict with Bection 18 as it stands. Tt works a grea$
hardship. The property might go to some other persons who are not contem-
plated by the settlor at that time. That defect has to be remedied. I agres
with the Honourable the Law Member that there is a dificulty and therefore
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the necessity of invoking the aid of the legislature.  There iz no difference
between him and me and my view is reinforced by the views of the Madras
Government and the Madras High Court that the whole section need not be
deleted but suitable amendments may be made to Section 18 and the correspond-
ing Section 118 in the Indian Succession Act. That is why I have tabled this
amendment. It is unfortunate that the Honourable the Law Member and his
Becretary did not think it proper to circulate the opinions that have been gathered
to the Members of the House. It would have placed us in a better position to
deal with this matter. Anyhow, if the motion to refer .the Bill to a Select
Cemmittee is carried, we will sit across the table and try without the elimination
of Section 13 to so modify as to remove the difficulties that have been found or
have been exposed by the dictum of Their Lordships in the Privy Council Case.
That is all that 1 have to submit with reference to this motion for reference to

Belect Committee.

Mr. Sasanka Sekhar Sanyal: Sir I propose to support the amendment of
iny friend Mr. Avyangar. In doing so0, I invite the attention of the House
tc particular questions that natural'y arise. I feel that the Honourable the
Law Member will agree that there is just a little difference between the
principles of perpetuity and the principles of remoteness of litigation. This
difference, it seems to me, has been lost sight of, when this amendment was
drafted with the decision of Their Lordships of the Privy Council in view.
There is also a lot of difference between a bequest in the meaning of the
Indian Succession Act and a transfer within the meaning of the Transfer of
Property Act for certain purposes and the case which was decided arose out
of the provisions of a bequest. These things have got to be compared and
adjusted for the purpose of modifying the law according to our present needs
aud in order to avoid the complications which, according to the Law Member,
huve arisen. There are no two opinions that the decision of Their Lordships
of the Privy Council in the Sopher’s case was more or less a decision which
was very hard and which adversely affected the very normal provisions which
are made by parents to their children. But that is far different from saying
that that case decided anything which was unusual or unexpected. For
example, even if you look at the statutory illustration of Section 118 of the
Indian Succession Act it is clear that Their Lordships only mathematically
applied the decisions which were contemplated by the statutory illustration of
Bection 118 of the Indian Succession Act.

The Homourable 8ir Asoka Roy: I have never questioned the correctness
of the decision of the Privy Council. The decision arrived at was. a correct

decision.

Sri M. Ananthasayanam Ayyangar: My Honourable friend only wants to
gay that this is not a new interpretation. It is as old as the Act itself and

therefore more than sixty years nfter 1882 there is no hurry for this. If at
ol', it must have been done earlier. *

Mr. Sasanka Bekhar Sanyal: I am very sorry I made myself misunderstood
by my Honourable friend. T say that this decision has not upset anything
which was previously not in the contemplation of the law. It is one thing
to say that a situation has arisen necessitating a change of the law and it is
another thing to say that a particular decision has created an unexpected
situation which requires the intervention of the legislature. As a matter of
fact T mny even go further than my Honourable friend on the Treasury
Benches. 8o long as legal questions arising in our country have their last
decisions from Their Lordships of the Privy Council, there are bound to be
decisions which will cut across the ordinary ‘conception of our societies and
families. But that is a matter which cannot be remedied in this way. There
will be decisions which will go counter to our expectations, and the only solu-
tion for such an anomaly would lie in our getting these cases ultimately
fried by Indian judges on Indian soil. But that is an entirely different matter.
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. ‘This raises the larger question as to whether we should have our cases tied
to the chariot wheels of the Privy Council and whether we should have
greater recourse to enlarge our powers and position here or leave the final
decision in their hands; but that is an entirely different matter,

What I was submitting is that there was nothing unexpected in this
decision., The law was there and if the law is to be ioditied by a process
of summary amputation, the funds might look for the time being settled and
s0 on; but then other complications will arise. For example, as I was say-
ing, there was a difference between a bequest and a transfer. Bequest has
always a scheme of contingencies and therefore latitude is necessarily called
for there, in the matter of a scheme which deals with contingencies—contin-
gencies of the first degree, contingencies of the second degree and so on and
so forth. But so far as transfer is concerned, contingencies are not & normal
contemplation of the Transfer of Property Act: these are only transitional
cases. The real conception is immediate vesting and divesting of property
and proprietary rights and interests, and that makes a lot of difference

between section 18 and section 118 and section 14 and section 114 of the two
respective Acts.

Mr. President: How will the Honourable Member treat the case of trusts?

Mr. Sasanka Sekhar Sanyal: Here again 1 submit on the fact of it, the
appearances are similar; but then 1 will just answer the question which was
raised by the Chair by one concrete example. . . .

Mr. President: 1 may make it clear: I do not want to test the position of
the Honourable Member: 1 want to be clear myself.

Mr. Sasanka Sekaar Sanyal: 1 just give one example.- Here so far as
section 13 is concerned, if this section is dropped as proposed, certainly
transfers which are made on the basis of trusts in favour of children would
be protected from the onslaught of such decisions. But do you not agree
that other and undesirable complications are also likely to appear? If you
look at the matter purely from the point of view of trusts created for children,
trusts created for families and so on, we oppose the matter from one point of
view; but at the same time. . . . . .

‘Mr. President: May 1 say what is passing in my mind? What are cases of
transfer inter vivos, which the Honourable Member has in view apart from
cases of trusts or settlements?

Mr, Sasanka Sekhar Sanyal: Gifts and similar transfers which may be
tied on for an indefinite length of time—if there is no absolute transfer in
contemplation in the present context of things, what will be the position?
The position will be that in favour of strangers and strangers or in favour of
relations, and then strangers in fuvour of strangers and unknown persons of
all descriptions may be brought into the scene and the estate may be kept
fetyered and tied for an indefinite length of time for purposes which may be
holy or unholy; and that is a state of things which is neither scientific nor
desirable and the Indian conditions, apart from those cases which are merely
provisions for families and relations, will also never favour the idea of keeping
estates tied to the wheels of .uncertain contingencies.

An Honourable Member: There is another section of the Act.

Mr, Basanka Sekhar Banyal: Yes; there are other sections but that also
makes our position stronger. That is8 why we want to say that instead of
summarily removing séctions from the law only with a view to avoiding situa-
tions which have arisen out of & particular decision, it is necessary that we
git down and compare the inter-relations of the different sections in the one
Act with those of the other Act, so that we may arrive at a combined deci-
gion in our wisdom which will enable us to so modify the existing section
as to answer both the requirements which are raised by the particular . deci-
dion and the requirements which were in the scheme of the Act when the Aot
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was actually drafted. After all this law is there for a long time; it has
auswered certain needs and before we summarily dispense with the existence
of these legislative provisions which have been there for a long time, we must
apply our combined wisdom to the matter, so that we can forge out provi-
sions which wi'l serve the needs which they have been serving all this time
and at the same time which will protect certain interests which have been
threatened by the decisions. Therefore 1 think a strong case has been made
out tu. ruference to the Select Committee.

8ri T. V. Satakopachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): 8ir, I support the motion for reference to the Select Committes. . . .

Mr, President: In view of what has fallen from the Honourable the Law
Member, if there is a desire for reference to Select Committee, the Honour-
able Member is agreeable to it.

The Honourable 8ir Asoka Roy: Ycs: if the House asks for a Select Com-
mittee 1 sha ] agree to it. -

Mr. President: Unless the Honourable Member, Mr.‘Sat.akop&char‘i, wants
to make any new suggestions, the matter has been perhaps sufficiently placed
before the House?

Mr. M. Asat Al (Delhi: General): May 1 just say & word? It is quite true
that the Honowuble the Law Member has agreed to Select Committee; but it
is quite possible that Members of the House may have cerfain views on the
subject which should be considered by the Select Committee.

Mr, President: That is what 1 was going to say—in fact I said so in the
first sentence—if Honournble Members bave to say something by way of
suggestions to be made; but 1 am afraid the particular matter for the Select
Coramittee is of such a technical character and so wide that it would be
very difficult. . .

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
If there is any enterprising Member to do that, he may be allowed.

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Would
he explain less technical matters?

Mr, President: I believe the Select Committee would be better able to
discuss the background of the proposed legislation and the results of their
discussion will, of course, be discussed later. But I must personally admit
that, on the whole, I felt certain difficulties not only in the sections but also
in the amendments which ure tabled both by the Govermment as also by the
Honourable Member Mr. Sanyal; but that is a different matter. I do not
propose to put my views here on the question. In any case, if it is desired
that the matter be thrashed out more fully in the Select Committee, that is
the better course, as the Honourable Member himself has accepted the sug-
gestion.  Of course if any other Member has to suggest any particular views,
that is a different matter.

Mr. P. J. Grifiths (Assam: European): Mr. President, I know nothing at
all sbout this particular Bill; but I would suggest as a matter of general
principle that there ought to be some kind of general discussion in this House
before referen.e to Select Committee for the guidance of that Committee when
it sits.

Mr, President: That general discussion has glready taken place: any
general point of view that could be urged has already been urged by both the
Members, Mr. Ayvangar and Mr. Sanyal.

Mr. P. J. Grifiths: But nobody has yet made any remarks to enable an
unintelligent Member like myself to understand what the Bill is about.

Mr. M. Asaf Ali: T am sorry I have to protest against the precedent you
are oreating. We must leave the House free to discuss these matters
threadbare, even if the question is going to be referred to Select Committee,
and .the . House feels that it must give guidance o the Belect Committee.
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every Member must have the right to speak; we cannot curtuil debutes like
that. It is not possible.

Mr. President: 1 can ussure the Honourable Member that there is not the
least desire to curtail the debate in the least. But what I have been uble
to find from the two speeches is that there is going to be a repetition uf the
same thing. (An Honourable Member: ‘‘Not necessarily’’).  Theoretically,
‘‘not necessarily'’; but if we go for examp'e into the question of the doctrine
of perpetuity, the remoteness of limitation—section 114 of the Succession Ach
and section 14 of the Transfer of Property Act and sll that—I am afraid it
will be a technical discussion and I do not see any further contribution
likely. All the same, if any Member feels that he can contribute sotnething
to the debate, I have no objection to his saying such thing. I do not waunt
to curtail anything; only if the House likes, the question may be put not
otherwise. But every Member is entitled to speak and make suggestions.

The Honourable Sir Asoka Roy: For my part, I say [ have no desire to
curtail any speeches. .

Mr. President: Nor have I.

Sir Oowasjes Jehangir (Nominated Non-Official): May I just say a few
words? Not being a practising lawyer, I would like to put my puus of view in
ordinary language which may be intel'igible to Honourable Members who are
like myseif laymen. (An Honourable Member: “‘Or a litigant’s point of view'’).
Certainly from the point of view of one that may be affected by such legislation.

Mr. M, Asaf Ali: M. Satakopachari got up to speak to this motion when this
discussion ensued. He hax got the prior right to speak as hc -aught your eye
but you shut him out.

Mr. President: | am afraid it will not be a correct description of my atti-
tude to suggest thut 1 shut him out. [ made a suggestion to him and it was
for him to accept it or not. He accepted the suggestion.

8ri T. V. Satakopachari: 1 took it ulso in that light—that you suggested
that the Bill might be referred to u Select Committee. 1 was inclined to that
view myself and I wanted only to press that the Bill might be referred to
a Belect Committee.

I am afraid the subject is too technicnl now to enter into it at this stage.
I feel the proper stage for a detailed discussion of it wil! come after the Select
Committee has considered the Bill and reported on it and given their views,
and they are before the House,

What I wanted to suggest was one other aspect of the questior: which I
thought might be brought before the House and which I thought ‘was not
touched upon by the two previous speakers. I should like to place this aspect
before the Select Committee, because the total omission of the section will be
harmful to the future progress of the society, especially the Hindu section of
our country. I put it in this way. As my Honourasble friend Mr. Banyal
pointed out, there are two ways of limitation prescribed by jurisprudence over
transfer of properly, whether inter vivos or by testamentary disposition. [I'he
two ways of limitation are these. TFirstly, a bar against perpetusally tying up -
properties. There is, of course, the question of Trusts to which you referred
but that is completely dealt with by the Trusts Act. There are specific provi-
sions guiding the creation of a trust, the administration of a trust and how a
trust ought to be viewed under law, so that it forms a separate section of law
altogether. That is safely provided for but ordinary dispositions of property
in which property is tried to be put off from social usages—that has to be |
prevented by law by a bar against perpetuity. Both these notions are incor-
porations from the English law. Anyway, there are also-indications in the
Hindu Law against these creations of perpetuities, as you will find in the
famous case of Tegore versus Tagore. The second limitation is a partial limita-
tion upon the disposition of property whether by inter vivos or by testamentary
disposition, as I stated already, by imposing some limitation saying that s
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property shall not be tied up altogether from the use of society by your trying
to make out a particular way of succession or mode of alienation or by just
putting it off in a side channel for some time to come for your own benefit or
the benefit of s section of society. The whole society should be capable of
using the property. It is in the light of these views of jurisprudence that these
laws have been frumed. Sections 18 and 14 provide for these perpetuities.
Omission of section 13 altogether would have certain repercussions on the other
portions of !aw and on society in general, which I thought we should avoid.
8o, 1 thought the complete omission of the section might not be so very good
and it requires much further consideration by persons informed on the subject
aud 1 thought also that the r.ghts te property w.l. be dosturbed in this way that
there will be a tendency amongst the people to tie up property, wAth the result
that there will be a retrogression of society. I thought the entire omission
might not altogether be good at this stage. I do not think we may be able
now to suggest any particular phrase which may be tacked on to the existing
section 13 or any particular method by which certain omissions of clauses might
be useful. In order to achieve the objects of my Honourable friend the Law
Member in view of Sopher’s case to which he has referred, and also to suggest
any other addition which might be useful in that way, it is better to refer the
Bill to & Belect Committee. I do not think I have studied the subject to that
extent at this stage. 8o I now merely support the motion for referring the Bill

to the Belect Committee because I think the Bill needs much deeper considera-
tion.

Dr. G. V. Deshmukh: May I know what inter vivos means?

Mr. President: It was never my intention to stifle discussion on this
motion at all. I really feel even now that so far as the examination of the
legal mspect of the cases and the judicial interpretation of them are concerned,
even if lawyers were to argue they will argue for days together. Instead of
doing that and then compelling friends like Dr. Deshmukh to ask what nter
wivosg means, I thought that the Bill might be referred to a Select Com-
mittee now, so that when the Bill comes back, the House might be in a
better position to deal with .it. It was not my intention to prevent any
Member from expressing his views. I thought that in the speeches of the
two Honourable Members who have spoken all the points that I could conceive
of were dealt with. Even Mr. Chari's speech was more or less u paraphrase
of the points of the other two Meimnhers and there was no new point. That is
why I made the suggestion. I had no intention of shutting out discussion if
any Honourable Member had anything new to suggest.

8ir Oowasjee Jehangir: I was about to begin my speech when you allowed
another Member to continue hix sprech.  Max 1 new say just o few words
as to how this Bill affects the ordinary person and whether a remedy is neces-
sary or not. Some Honourable Members seem to feel some doubt whether
such s change in the law is required. Up to now, as you know, Mr. [Presi-
dent, a man could make a trust for his son or daughter for life and after that
son or daughter to the children of such son or daughter, whether they be born
in the lifetime of the settlor or not and those grand children would inherit the
property absolutely. That was the belief for 50 or 60 years and trusts were
made all over India on those lines. Well, Bir, the interpretations of section
18 of the Transfer of Propertv Act and section 118 of the Indian
1r Succession Act were as I have tried to explain. Suddenly a cnase
went up before the Privy Council who expressed an obiter dicta.

The Honourable Sir Asoka Roy: No, it was a decision.
8ir Oowasjee Jehangir: I shal' sav thev expressed an opinion.

The Honourable Sir Asoka Roy: The obiter dicta was of the Bombay High
Conrt, .

Sir Oowasjed Jehangir: Tet us not quarrel about words. The case went up
to the Privy Council and the expression of opinion by the Privy Couneil
<howed that in Indin such trnats were invalid. That if a man made n trust
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for his son for life, after his son absolutely to his grand children, but if he
had no grand children, the trust was for the benefit of his second son, such a
trust wae according to the decision of the Privy Council invalid. Trusts had
been made for the last fifty years, grand children had been in possession, sons
were in possession for life. Grand children might have been born after the
death of the settlor and mnay have died. Complications arose, such cases went
to court. Now, Sir, the settlor's intentions were completely upset by the
decision of the Privy Council as upheld by the courts in Bombay. Matters
come to such s pass that monies went into the hands of people most un-
expectedly. ¥ am describing it in ordinary langusge without using a single
legal phrase. Naturally the Honourable the Law Member was approached
for amending the Act. After giving the matter due consideration, he suggests
the omission of these two sections. Now, Bir, it is perfectly clear to anybody
who reads those sections and also who reads the subsequent sections in the
Act that the law of perpetuity in no way is affected. Neither in this country
nor in England ean you make a trust in perpetuity. Now, Bir, there is some
apprehension on the part of my Honourable friends opposite that if the whble
of these sections are deleted, it may in some way affect the followirtg sections
and there may be some complication with regard to this law of perpetuity.

Mr. President: 1 am afraid that is not the point which they were making.
They are not afraid that the law of perpetuity would be affected. That was
not the point which those Honourable Members were making.

8ir Oowasjee Jehangir: They were trying to argue that in some way or
other the present law of perpetuity would be affected because of these two
sections in the Acts you are deleting—I am not & lawyer. . . . .

Mr. President: That is exactly what I was telling the Honourable Member
that that was not their atgument. The Honourasble Member may accept that.

Sir Oowasjee Jehangir: When this Bill was introduced, I took the precau-
tion of taking legal opmion outside my Honourable friend the Law Member.
1 have been assured by some of the best lawyers in India today that the
Bill os drafted with the amendment proposed by the Becretary of the Legisla-
tive Department carries out the object in view and will not in any way atfect
any other law that may be in existence. But nevertheless, if there are some
apprehensions in this House, then have a Select Committee. But I would
try to impress upon the House the importance of this matter because large
sums of money are involved and there is a likelihood of people getting ho'd of
money to which they are not entitled.

8jt. N. V. Gadgil: Socialism.

8ir Cowasjee Jehangir: Well, if my Honourable friend opposite is entitled
to some of this money, well, perhaps, he might urge this legis!ation should
not take place. Under the law, I do not know whether he is or he is not
entitled. At any rate, if he is he will benefit without having the right to do
so. Put shortly in that way, surely legislation is necessary to prevent such
a state of affairs. Therefore, Sir, the sooner this Bill goes to Select Com-
mittee, the sooner it comes back and is passed into law, the better for a very
large number of people in this country. )

Dr. G. V. Deshmukh: Sir, I did not want to take any part in this debate,
but Sir, the position, as I understand it is this. When the Bill goes to the
Select Committee, the general opinion is that we accept the principle of the
Bill. From the discussions that have been going on, I can say that there
are many friends of mine who are as ignorant as I am with .regard to the
object of the Rill or what the Bi'l is. It would be taken for granted that we
have accepted the principle of the Bill. » I want to put before vou, Bir, our
difficulties. We are expected to vote, and of course, we cannot vote unless
we understand something about it. The Honourable the Law Member's
exposition was very learned, but we could not understand it and hence this is
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(he difficulty. 1 want to put this difficulty before you. 1f there are any
other Honourable Members of the House who would explain things in a lay-
man's way, like 8ir Cowasjee Jehangir has done, I think we would all be very
thankful and it would prepare us in some sort of way to give a kind of opinion
whether the Bill should go to the Select comnmittee or what is to be done
about it. I must have no doubt about it that it is a very useful Bill. On the
one side they sayv it will not interfere with the law of perpetuity, I hear
from my Honourable friend Mr. Chari that the rule of jurisprudence does not
tie property. You can understand whether it ties up property or not, but we
laymen are tied up completely with regard to this Bill.

‘Sri M. Ananthasayanam Ayyangar: There is just one point before you put
the Motion to the House. I want to add two more names to the Select Com-
mittee. By an oversight, I gave the list without including the name of ahy
Member from the European Group. I never wanted to ignore my Honourable
friends of the European Group. I would request you to- permit to add the
name of Mr. T. Chapman Mortimer to the list. I also request you to add the.
name of my Honourable friend Mr. Satakopachari who has taken a lot of
interest in the matter. He has studied it and he will be of immense heélp to
the Belect Committee.

The Homnourable Bir Asoka Roy: I have no objection to include the two
names.

Mr, President: I was just going to say with reference to the remarks made
by Dr. Deshmukh that these are unfortunately the limitations in human life;
and just as other people submit to the Honourable Member’s knife without any
question about the disease or the manner of operation, he may as well submit
himself to the views of the lawyers in the House.

The question is:

““That the Bill be referred to a Belect Committee consisting of Mr. Manu Bubedar,
Mr. Sasanka Sekhar Sanval, Shri Sri Prakasa, Sir Mohammad Yamin Khan, S8yed Ghulam
Bhik Nairang, Sir Cowasjee Jehangir, Mr. T. Chapman Mortimer, Mr. T. V. Satakopachari,
and the Mover, with instructions to report by Friday, the 15th March, 1846, and that the
number of members whose presence shall be necessary to constitute a meeting of the Com-
mittee shall be five."

The motion was adopted.

PROFESSIONS TAX LIMITATION (AMENDMENT) BILL

Mr. President: There are only five minutes left before we have to adjourn
for Lunch. 1Is it the desire of the House that we should take up the next
motion or we should ndjourn now and take it up after renssembling?

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
Why waste five minutes.

Mr. President: Then we shall take up the next motion in the name of the
Finance Becretary, Mr., Cook.

- Mr, B. 0. A. Oook (Government of India: Nominated Official): Sir, I move:

4 ':!’hnil.‘ the Bill to amend the Professions Tax Limitation Act, 1941, be taken into consi-
eravion.

This is the first time on which I have had the honour of addressing the House
but T do not intend to ask for the indulgence of the House for very long. The
amending Bill is simple and the Statement of Objects and Reasons is self-
explanatory. The only point to which T should like to draw the attention of
Honourable Members is to satisfy them that they are merely being asked to give
effect to the intentions of the House which were expressed at the time when the
original Professions Tax Limitation Act was moved. The Honourable Member
who moved the Limitation Bill said in one place:

“There is & difference between the city of Madras and the districts. The difference is
this that in the citv the professions tax applies to individuals and the companies tax to
companies. These- taxes are unon -a different baris.  Therefore as far as this Bill is
concerned it would not affect the existing tax on companies in the Madras city.”

In another place in his speech he said: :

,“T would like to make it clear that the Bill before the House would not affect the
existing taxes on companies in the Madras city.” '
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I think, Sir, that makes it clear as to what the intention of the House was at
the time when the Professions Tax Limitation Act was passed. Doubts have,
however, been raised as to whether the Madras companies’ tax is in fact exclud-
od from the operations of the Professions Tax Limitation Act. The Madras
Corporation have taken legal advice and they are advised that it can be held
that the tax which is levied on companies in the Madras city is affected by our
Limitation Act. This, Sir, as far as the Madras City Corporation is concerned,
is a serious matter, and the effect on the revenues of the Corporation might be
considerable. The object of the amending Bill, therefore, is to make the inten-
tions of this House clear beyond doubt, to save the revenues of the Madras City
Corporation from considerable loss and to clear up doubts generally. T com-
mend the Bill to the brief but sympathetic attention of the House.

8ir, T move. ’

Mr, President: The question is:

‘‘That the Bill to amend the Professions Tax Limitation Act, 1041, be taken into consi-
deration.”’

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. B. 0. A. Oook: SBir, I move:

“‘That the Bill be passed.”

Mr. Pregident: The question is:

“That the Bill be passed.”

The motion was adopted.

The Assembly then adjourned for Lunch till Half past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr.
President (The Honourable Mr. G. V. Mavalankar) in the Chair.

PROVIDENT FUNDS (AMENDMENT) BILL

o«
Mr. B. 0. A. Oook (Government of India: Nominated Official): S8ir, T move:
“:I‘hsl. the Bill further to amend the Provident Funds Act, 1825, be taken into considers-

tion

8ir, T am sure that the House will be in full sympathy with the objects of
this Bill. The history of it is as follows:

The Madras Government brought to our notice certain judicial decisions
which implied that section 5 of the Provident Funds Act conferred on & nominee
@ right transmissible to his heirs. As, however, it was never intended to give a
nominee anything more than a right to receive a subscriber’s deposits if at the
time of the subscriber’s death the nominee were alive and a valid nomination
existed in his favour and the deposits had not already been paid to the subscriber,
it was decided that amending legislation was necessary. Provincial Governments
and Chief Commissioners were consulted and asked to give their views and those
-of the institutions to which the Provident Funds Act had been applied. Their
-views were received and showed a practical consensus in favour of amendment.

One point which T should like to make here, Sir, is that these provisions do
not apply solely to Government servants. They apply also to a very large
number of servants of local Funds, schools, and other institutions. Most of
these employees are on fixed salaries and have been having a fairly hard time.
and I think the House will agree that it is undesirable to subject them to any
form of uncertainty regarding the disposition of their Provident Fund d(:potfsitu.~

Now, 8ir, of the two amendments proposed in the first of the amending
clauses, the first amendment, (a), is intended to secure beyond question that a
-nominee duly nominated according to the rules of the Fund takes precedence
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over all persons and at the same time to make it clear that hig right depends
oh hig surviving the subscriber. The second amending sub-clause, (b), is conse-
quentipl on the first, while the additional sub-section (8) which it is proposed
to add- to.section 5 of the Aot by meaps of amending clause (2) will make the
amendments effeotive for all subsisting nominations without disturbing eases in
which payment has already been duly made.

Bir, T move.

Mr. Preaident: Motion mov:ed:
u “’Tlﬂt the Bill further to smend the Providept Funds Act, 1925, be taken into considera
100.
Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): 8ir, I expected that my Honourable friend Mr.
Jaffer would be here to move his amendment for circulation to the Sub-com-
mittee. BSeeing that he was not present this morning, I apprehended that he
may not be present this afternoon, and therefore I along with my Honourable
friends, Mr. Satakopachari and Reddiar, have given notice of a similar amend-
ment for reference to a Select Committee.

Mr. President: When did the Honourable Member give that notice?

Sri M. Ananthasayanam Ayyangar: 1 am sure it will be in your hands very
soon. I gave it about 15 to 20 minutes ago.

It is an important measure. Within a short time of two or three years
there have been one amendment after another to this Provident Fund Act.
I agree with the object of the framers of the Bill that it should be made clear,
but I am afraid the language of the Bill goes far beyond the intended object.
For instance, it says that any provident fund that is created to which the man
subscribes and the employer also contributes is taken away from the writs of
creditors and insolyency of the contributor. Thus it is kept as a fund for use
by himself and his family after retirement. If that is so, the present Bill en-
ables him to slter the very structure of the provident fund and cancel the
nomination that is already made behind the back of the subsecriber to the fund.
It is not necessary to bring out or to carry out certain directions which have
been indicated because of certain difficulties in the working of the Act. That
goes far beyond the difficulties that have been pointed out.

I should like to point that a provision which is not there at present ought to
be made, name!y, some special provision should be made in the fund for wife or
children which must eventually go to them. It must not be left to the sweet
will of the contributor to go on changing it from time to time. I find that
lacuna there.

Both passively and actively this Bill, which has been placed before us re-
quired radical modification by way of small amendments here and there. 1 am
not sure that we will be able to carry out what is necessary in the interest of
the subseribers to the provident fund on the floor of the House. Therefore,
Sir, with your permission, I move:

“That the Bill be referred to n Select Committee consisting of Mr. P. B, Gole, Sri R.
Venkatasubba Reddiar, Sir Muhammad Yamin Khan, BSred Ghulam Bhik Nairang,
Mr. E. L. €. Gwik, Bri T. V. Sstakopachari, Mr. B, C. A. Cook, and the momi)_;ifl;

0

instructions. to report by Thursday, the 28th Februsry, 1946, and that the num
members whose presence shall be necessary to constitute a meeting of the Committee shall be

five.”

Mr. President: Motion moved:
. “That the Blll be referred to a Select Committee consisting of Mr. P. B. Gole, 8ri R.
Venkatasubba Reddiar, Sir Mohammad Yamin Khan, 8yved Ghuglam Bhik Nlirl.n&.
Mr. E. L. C. G#il, Bri T. V.. Batakopachari, Mr. B, C. A. Cook, and the mover, wi

iﬂﬂl‘g:&iqn ta report. by ° hg;nd;y, the 28th February, 1046, and that the number of
?;e;!!.,_u whose. presgnce shpll be .necessary to constitute a meeting of the Committee shall be

Mr. B, 0, A. Oook: I accept the motion, Sir.



1022 LEGISLATIVE ABSEMBLY ' [14Ts FEB. 1946
Mr. Prosident: The question is:

“That the Bill be referred to a Select Committee consisting of Mr. P. B. Gole, 8fi R.'
Venkatasubba Beddiar, Sir Muhammad Yamin Khan, BSyed: Ghulam Bhik Nairang,
Mr. E. L. C. Gwilt, Bri T. V. Satakopschari, Mr. B, C. A. Cook, and the mover, with
instructions to“report by Thursdsy, the 28th February, 1946, and thst the number of
members whose presence shall be necessary to constitute a meeting of the Committee shall be
n‘&!l

The motion was adopted.

COMMITTEE RE RAIL-ROAD CO-ORDINATION SCHEME

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): 8ir, I move:
“That the report of the Commitiee to examine the progress made in carrying out the

rinciples of the Rail-Road Co-ordination Scheme which was due to be presented today may
Ee presented on Monday, the 18th February."

Mr. President: The question is:

“That the report of the Committee to examine the progress made in carrying out the
principles of the Rail-Road Co-ordination Scheme which was due to-be presented today may
be presented on Monday, the 18th February.”

The motion was adopted.

STATEMENT OF BUSINESS

The Honourable S8ir Edward Benthall (Leader of the House): B8ir, the Fin-
ance Member hopes to present the report of the Committee on the question of
India’s position with reference to the Bretton Woods Agreements on Tuesday
next. He will thereupon give notice of a motion designed to elicit the final
verdict of the House on the question of India's continued participation in the
Agreements. It is essential that a final decision should be reached by the end of
next week inasmuch as if India is to continue to be a party to the Agreements the
Governor of the Reserve Bank will have to proceed to Washington immediately
to participate in discussions. Wednesday next week has been allotted for the
general disoussion of the Railway Budget while Friday is the first of the days
allotted for the voting of demands for Railway grants. Neither of these days
can be altered without dislocating the whole programme of the two budgets. In
these circumstances I hope that the House will be prepared to dispose of the
motion to be moved by the Finance Member on Thursday next week. If,
however, Honourable Members want further time to consider the report of the
Commmittee copies of which will be circulated as soon as the report is presented,
we must ask you, 8ir, to direct the House to sit on Saturday the 28rd February
for transaction of official business with a view to disposal of the Finance Mem-
.ber’s motion on that date.

If the decision is to take the Finance Member’s motion on Thursday I hope
that no objection will be taken under clause (a) of the proviso to Standing
Order 44(1) to the moving on Tuesday of the Commerce. Member's motion for
consideration and passing of the Insurance Bill as reported by the Select Com-
mittee whose report was presented yesterday. If the Finance Member’s motion
is not taken on Thursday the Insurance Bill will be put down for that day.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): If this is a provisional programme I have no objection. But I feel that
the Bretton Woods Committee would not be able to present its report by
Tueésday as expected, and if such a report is presented—I do not think I am
disclosing too much of a secret when I say that there are very serious difficulties
in the way. of that Committee—if any, will be a divided report. I feel that the
House ought to get considerable time to examine this question. And even if
the report were presented on Tuesday it could not be disecussed on Thursday.
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I submit that, while I have no objection to the provisional arrangements going
through, this would not be the proper thing. .
The Homourable S8ir Edward Benthall: Then Staturday would suit the
Honourable Member better. '
Mr. Manu Subedar: If the report is presented in time and if it has been
properly circulated and time given to the Members of this House.

The Honourable Sir Edward Benthall: Then I would ask for Saturday as aw
official day.

Mr, President: I am afraid the matter still remains in doubt. There are
two ‘‘ifs”’ which the Honourable Member stated: ‘‘If the report can be present-
ed’’ and “If it can be circulated’’.

Mr. Manu Subedar: On a highly technical matter like this, I submit the
House must have a certain amount of time. Members must have time to read
through the report and discuss among themselves and I think it would be very
unfortunate if an earlier date is forced on the Members who have not digested
the issues particularly when there is the fact . . . . . . .

Mr, President: The point which I was making was this: assuming the report
is presented on Tuesday, will Saturday suit? :

Mr, Manu Subedar: I will respectfully say that as far as I can see there is
not the slightest possibility of the report being presented by Tuesday. We have
to draft our reports.

Mr. President: That creates a different position.

The Honourable Sir Edward Benthall: May we accept Saturday provisionally
in order to frame a programme?

Mr. Manu Subedar: [ am only trying to help in the fixing of a programme
which can be put through, .

The Honourable Sir Edward Benthall: Since the limiting date is the end of
next week, I am suggesting Saturday rather than Thursday.

Mr, President: Saturday is for discussion of the report. That is how I
understand it. Supposing we are not able to finish the discussion on Saturday,
as two days were proposed—Thursday and Saturday—what will happen then?

The Honourable Sir Edward Benthall: Thursday or Saturday.

Mr, President: The Honourable Member said ** . . . . . . I hope that the
House will be prepared to dispose of the motion to be moved by the Finance
Member on Thursday next week. If, however, Honourable Members want
further time to consider the report of the Committee copies of which will be
circulated . . . . . . "

E
The Honourable Sir Edward Benthall: I did intend it to be discussed in one
day. '
Mr. President: Would it be finished in one day?

Mr. Manu Bubedar: Sir, the official side seem to be anxious to fix a date
by which we must come to a decision, because if India continues to remain in
the Bretton Woods Agreement, the Governor or a representative for India has
to be sent to the preliminary meeting. With this question are mixed up several
other important questions which some of us think to be even more important
than the presence of our representative at the preliminary meeting and therefore
I submit that adequate time should be given to the House to discuss the report
after it is circulated. But as to whether the discussion could be finished in a
day is more than I can say. It all depends on the discussion in the House.

Mr, President: What I feel is that if a certain time limit has been fixed for
expressing consent, then of course the whole thing has to be finished within that
time limit. At present it is not possible to say what view the House will take.
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Mr. Manu Subedar: If the Honourable the Finance Member will permit me
to disolose what is the difficulty we are confronted with in the Bretton Woods
Committee, I am prepared to state it. Before that stupendous issue the ques-
tion of our representative’s presence at the preliminary meeting in Washington
pales into insignificance. : :

Mr. Prdsident: 1 do not propose to enter into the merits of that question.
At this stage, all that I mean is, assuming that the House comes to a decision
that we should remain in the Fund whether our conelusion should bs reached on
Saturday or whether any further time can be given and the discussions carrisd
over to some other convenient date. That is the only point of difficulty that
I have to decide. Thereafter the Railway Budget comes for discussior.

Mr. Manu Subedar: What will happen if the discussion on this motion is
not closed on Saturday, the 28rd?

The Monourable Sir Archibald Rowlands (Finance Member): I will undes-
take on behalf of the Government Benches that we will be as brief as possible.
The issue which is really to be determined is a perfectly simple one. I know
that there are other issues. The issue to be decided on the 28rd is a perfectly
simple one and T say that on the Government side we will not take more than
quarter of an hour.

Mr. Manu Subedar: For our part we will try to assist the House to conclude
the discussion as early as possible. I have my preliminary difficulties about
the preparation of the report.

Mr. President: That will be a different matter. Let us sit with determina-
tion, even sitting longer if necessary and see that the matter is finished that day.

The Honourable Sir Archibald Rowlands: Thank you, Sir.
Mr. President: So we shall have Saturday, the 28rd, as the date fixed for
this purpose.

The Honourable Sir Edward Benthall: In that case I think we should take
the Insurance Bill on Thursday instead of Tuesday and cancel the meeting
entirely for Tuesday. In that case Members may have more time to study the
Railway Budget, Bretton Woods and other subjects,

An Honourable Member: The report has to be presented.

The Honourable Sir Edward Benthall: We will have a short session on
Tuesday, take the Insurance Bill on Thursday and Bretton Woods on Saturday.

Mr. President: Is that convenient? I see no objection.

The Honourable Dr. 8ir M. Aszizul Huque (Commerce Member): Would it
not be better if we start on the Insurance Bill on Tuesday, so that we know
exactly what the position is?

5

Mr. Manu Subedar: I think that would be bétter. I do not see any possi-
bility of the report on Bretton Woods . . . . . .

Mr. Pregident: In that case I shall have to waive the objection as to want
of sufficient time. If it is raised we shall see. At present it is problemaficl:

‘S M. Ananthassyansm Ayysngar (Madras Ceded Districts and Chittoor:
Noun-Mubammadan Rural): The report of the Select Committee has not been

ciroulated.

Mr, P t: It is to be circulated tonight. For the present it is agreed
by the House that we take the Insurance Bill on Tuesday, subject to any
objection and the Chair's waiving of notice. On:Baturday the 28xd, the House
gits for the Bretton Woods decision.

Mr. Leslie Gwilt (Bombay: European): Is it presumed that the Imsurance
B:ll will go on from Tuesday the 19th to Thureday the 21st?
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Mr. President: Not necessarily. If it is not finished on Tuesday . . . . . .

Mr. Leslle Gwilt: If it finishes on Tuesday, I presume there will be no
sitting on Thursday.

Mr. President: Is there any other business on Thursday?

The Honourable Sir Edward Benthall: None other than the Insurance Bill,
and if that is finished on Tuesday, there need be no sitting on Thursday.

Mr. President: If the Insurance Bill is not finished by Tuesday, it will go
over to Thursday. In case it is finished by Tuesday, there will be no other
business for the House on Thursday and the House will not sit on Thursday.

8jt. N. V. Gadgll (Bombay Central Division: Non-Muhammadan Rural):

We are agreeable, Sir. ‘
The Assembly then adjourned till Eleven of the Clock on Monday, the

18th February, 1948,
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